
"'1 

THE \~~r" 
' . 

.... \. 

COUNCIL OF STATE DEBATES 
(OPFICIAL REPORT) 

VOLUME I, 19~8 

(rst February 1938 to 3and March 1928) 

FOURTH SESSION 
OF THE 

\S~COND COUNCIL OF STATE, 1928 

OALCUTTA : GOVERNMENT OF INDIA 
IJENTRAL PUBLICATION BRANCH 

lUI 

Wednesday, 8th February, 1928



CONTENTS, 

WedDlldaJ, 1.t l'ebrual'J, 1928-
Members SWOrD 
Mes8age from lIis BX('('I/ency the Governor-General 
Committee on Petitions 
Governor-General's Assent to Bills 
Deaths of Lalt.. Sukhbi:- Sinha, Syed Alay Nahi and Diwan 

Tek Chand 
Indian Territoria.l Force (Amendment) Bill-Introduoed 
Auxiliary Force (Amendment) Bill-Introduoed ... 
Burma Salt (Amendment) Bill-Introduced 
Oongratulations to the Honourable Rai Bahadur Pandit 

Sh.nloDl Biha.ri Misl'a 
Statculcnt of Business 

Thunclay, Ind l'ebru&I'J, Ins-
Address by His Excellency the Viceroy to the Members of the 

Council of State and the Legislative ASlembly 

KOIlday, 6th J'ebruary, .l928-, 

Papa, 

1 
I 
I 
I 

U 
1-'7 
'1 , 
'1-8 
I 

9-14 

Member Sworn 1& 
Questions and Answers 115-80 
Message from Bis Ex('cller.cy the Governor-General 30 
Chittagong Port (Amendment) Bill-Introduced 31 
Indian T~imitation (Amendment) Bill-Re-committed to Select 

Committee 81 
). Hindu F'amil.,' Transac~tioTis Isill-Pas88ev 81-40 

Wednelday, 8th February, Ins-
QuesLiOJls and Allswers 41 .. " 
ResolutiuD ro Impositic.n of It. prohibitive import duty on arti-

fic:iial ghee-Niegatived... ... ... .•. 4'1'-1& 
Resolution 1'C PubIi(:nti<>n of thtJ Correspondence on the sub-

ject of thf) Statutory CommiBBion 1&-'11 

Thurlday, 9th I'ebruary, 1918-
Indian l'el'l'itorial Force (Amendment) Bill-Passed '18-'78 
Auxiliary Force (Amendment) Bi1l-Passed '78-7'1 
Bodies Corporate (Joint OwneT'Rhip) Bill-Withdrawn '1'1 
Statement oC BURiness '78 

lIlonday, 13th l'ebru&I'J, 1928-
Member BWoOrn 
Questions and AnBwerB 

'19 
"', '19-83 

83 Statement regardir.g the Li(llJOr Bi1l in South Africa 
R.eRolution rlJ ApJlointmen~. of Tradl'l CommiRlJione1'8 or Oom-

mercial Attaches in t.he Oolonies and in Europe aDd 
Amerlca- -Adopted 1II·1M 



COUNCIJ.~ OF STATE. 

Wedtlefflay, HIA Febrllar!l, 1928. 

Th.e Connoil met in the Counoil Chamber of the Council House at Eleven 
.of the Clock, the Honourable the President in the Chllir. 

QUESTIONS AND ANSWERS. 
ARTICLE IN THE Indian Railway Magazine HE.~DED " A CHAl'TER OF 

ACCIDENTS." 

20. THE HONOUBoABLJI Sm MANMOHAl\'"DAS RAMJI: (a) Whether 
the attention of the Government hIB been drawn to a puaage appearing in 
·the Indian RailtDall Magazine, Vol. III, No.8, Augulllt,1927, at page 160. 
'unC!Br the headiJag " A Chapter of Aooidenta '" 

(b) If 80. wbat action has been taken in the matter , 
THE HONOURAJ1LB Sm GEOFFREY CORBETT: 
(a~ Yes. 
(b) Tn connection with the accident at ParH in which the embankment fell 

:on coolies, the prOlpotion of the Engineer.in-charge of the work has been put 
back for 12 months. The Railway were not responsible for the accident at 
'Thirumathikunnam which was a case of a train running into trespassers on the 
line. As regards the accident, near Nilambar when some boulders fell on 
women coolies. careful enquiries have been made into the case, and it is found 
that the slip which occurred was entirely accidental and was due in part to the 
formation of tpe rock and in part to the percolat.ion of water oyer the top of 
the rock tnrftle. The derailment of the Express at Chotpet was due to defec-
tive swit.ch key of which the ward!! had worn away enabling the key to be fitted 
int.o the wrong points lock. This matter has received urgent attention and the 
keys have been alter~ 80 that the occurrence cannot be repeated. Rega.rding 
the accident t,o a motor car run into by a train at a level crossing at TenmaJai, 
this was not due to negleot on the part of the railway, but to the want d 
callti~ . 'lIl thr j)8rl of the driver of the motor car. 

QUALIFICATIONS OF ENGINEERS AND SUBORDINATES TN THE PURLIC \\70HKS 

" DEP.ABTMENT, DELHI. 

21. THX HONOlJRABLE MR. MAHMOOD SUHRA WARDY : Is it a 
fact that many Indian engineers and subordinates ~erving in the Delhi P. W. 
Department have no rooognised degrees or certificates for professional train-
ing 1 Will Government kindl~Jay on the table a statement 'howin~ the 
names of (Civil, Electrical annMechanical) ASilistant Engineers, lemporary 
Engineers, Sub-engineers and subordinates (both temporary and work-charged) 
serving in the Delhi P. W. Department with the following information against 
.eacb name : 

1. Age up to 1st January, 1928 ; 
2. Date of joining Publio Works Depa.rtm.ent, Delhi; 
3. Rank and pay, at the time of joining, whether regular or work. 

charged ; 
( 41 ) .A 
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4. Preeent rank and pay ; 
5. Degree or cert.ificate obtained from any recognised technical 

institute; 
6. General education, examination passed; 

.. 7. Date of holding charge of Sub-di" ision ; 
8. Religion and either belonging to agricultural tribe or !lot; 
9. War servicE'S, if a.ny, and where and when; 

10. Permancnt residence, village, tehsil and district; 
1]: Actual rank and pa.y of substRntive post, if on deputation ? 

QUALIFICATIONS OF CLERKS OF THE PlTBLIC WORKS DEPARTMENT AND THE 
CENTRAL AOOOUNTS OFFICE, DELHI. 

22. THE HONOURABLE MR. MAHMOOD SUHRAW ARDY: Is it a 
fact that many nOJ;l.matriculate clerka are serving in the Delhi Public Works 
Department and in the Central Accounts Oftice, Delhi' Will Government 
kindly lay on the table It list,. of such clerks, both temporary and work· 
charged, serving in the above officeS with the follo~ing information against 
each name: 

1. Age up to 1st January, 1928; 
2. Date of joining Public Works Department, Delhi; 
3. Rank and pay, at the time of joining, whether regular or work-, 

charged; 
4. Present rank and pay; 
5. Examination passed; 
6. School and year in which passed ;" ' 
7. If Accountancy examination passed in case of Head Clerks and; 

Accountants and accounts clerks; 
8. Religion and either belonging to agricultural tribe or not; 
9. War services, if any, and where and when; 

10. Permanent resjdence, village, tehsil and distriot; 
n. Actnal rank and pay of substantive post, if on deputation? 

THE HONOURABLE MR. A. C. MoWATTERS: With your permission, 
Sir, I propose to answer Questions Nos. 21 and 22 together. Government 
regret that thcy cannot undertake to collect all the information asked for in 
these questions as it would involve a disproportionate amount of time and 
labour. 

RESTRICTIONS ON THE PROMOTION OF ENGINEERING SUBORDIN.A'l'ES TO 
THJIl POST OF EXECUTIVE ENGINEERS. 

23. THE HONOURABLE MD. MAHMOOD SURRA W ARDY: Is it a 
fact tha.t there is restriction against engineering subordinates bcing promoted 
to the post of Executive Engineers, and onwards ~ 

THE HONOUBABLE MIt.A. C. McWA'ITERS: There is 110 r,ule in Delhi 
debarring engineering subordinates from ':promotion to the post of Executive 
Engineers. As a matter of fact, two engineers holding charge of divisions 
commenced their career in ot,her Provincell as subordinates. 
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AsSISTANT ENGlNEEBS HOLDING CHA.BGE OF SUB-DIYISIONS IN THE Pt'BLIC 
'r. WODS DEPAltTKENT,DELm. . .. 

24. THE HONOUBABLn: MR. MAHMOOD SUHRAW ARDY: Is it ." 
fltOt tha.t in the Delhi Publio Work!! Depa.rtment the following Assistant En-
gineers were holding charge of sub-divisions and that they were subsequently 
removed from the Delbi Public Worlud)epartment. : 1. Mr. Farman Ali, 
2. Mr. Abdul Hamid Khan, 3. Mr. C. L. Kumhar, 4. Mr. Kowal Ramani, 
5. Mr. Agya.wami, 6. Mr.. Palsule, 7. Mr. Diwan, 8. Mr. Sham Sunder LQ,.1. 

THE HONOURABLE MR. A. C. McWATrERS: All the gentlemen mention-
ed have held suh-divi!lioll8 in the Delhi Public Works Department and have-
since left the Department. 

APPOINTMENT OF SUBORDINATES IN THE PUBLIC WORKS DEPARTMEN1', 
DELIII, TO HOLD CHARGE OF SUB-DIVISIONS. 

25. THE HOYOURdLE MR. MAHMOOD SUHRAWARDY: Is it a 
fact that now in the DE>Jhi Public Works Department subordiuates are holding 
charge of sub-divisions and that they are drawing R',l. 75 per mensem sub-
division allowance; if so, will Government kindly state th,e reasons for posting 
subordinates to . responsible office'S 1 

THE HONOURABLE MR. A. C. McWATl'ERS: In the Delhi Province 
there is as yet no permanent cadre and no Provineial Engineering Service exists 
as in other Provinces. It is members of this Service who are intended to fill 
sub-divisions, and the ranks of this Service are filled by officers who are previo\lR-
ly termed "subordinates". 

In the absCllce of this Provincial Service, sub-divisional post.s in Delh 
are largely filled by subordinates who are in receipt of a sub-divisional allowance 
of Rs. 75 per mensem. 

RECRUITMENT BY ADVERTISEMENTS IN THE NEWSPAPERS OF ENGINEERS 
AND SUBORDINATES FOR THE PUBLIC WORKS DEPARTMENT, DELHI. 

26. THE HONOURABLE MR. MAHMOOD SUHRA WARDY: Is it a 
fact that the Delhi Publjc Works Department never attempted to get 
qualified engineers or subordinates by advertising in a.ny of the newspapers 
from time to time as vacancies occurred ~ 

THE HONOURABLE MR. A. C. McWATTERS:· Yes. Owing to the large-
number of applications for posts which are received and registert-'<i it has not 
been fOlmd necessary to advertise. 

THE HONOURABLE MR. MAHMOOD SURRA W ARDY: In future do 
Government propose to advertise in the newspapers before a· vacancy occurs 1 

THE HONOURABLE MR. A. C. McWATTERS: No, Sir .. 

DISCHARGE OF MUHAMMADAN DRAFTSMEN IN THJoJ PUBLIC WORKS DEPART-
MENT, DELHI. 

27. THE HONOURABLE MR. MAHMOOD SURRA W ARDY: Is it a 
fact that the following Muhammadan draftamen were brought under reduction. 
this year: 

. 1. Babu Amir Hasan; 2. Bab,u Samin Hnssain ; 3. Balm Sharif Ahmed; 
4. Babu Masud Ali j 5. Babu Hamiduddin; 6. Babu Amir 
Mirv..a ; 7. Babu Abdnr Rashid 1 If so, will Government kindly 
state the re&80n for redncing Muhammadans and not Hindus 1 

A 2 
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THE HONO'URABLE MR. A. C. McWATl'ERS: Yes. In dispensing with 
the services of Gov~mment employees the practice is to ge...t rid of those whose 
records are Jess satisfactory than those of others. . 

I may mention that the number of draftsmen of di1ferent creeds is : 

Muhammadans 34 
Hindus . 34 
Sikhs 6 
Christians 6 

ABOLITION OF THE ApPOINTMENT OF BABU AMIR Mnu.A, DRAFTSMA.N, HORTI. 
OULTURE DIVISION, DELHI. 

28. THE HONOURABLE MR. MAHMOOD SOHRA WARDY: Is it a 
-fact that the poet of Bahu Amir MiJ.7.a, draftsman, Horticult\ll"f! Division, was 
reduced from 16t.b January, 1928 1 

THE HONOURABLE MR. A. C. MeWATl'ERS: Yes. 

REPRESENTATION OF M. ZULFIQAR ALI BEG. FATHER OF BABU AMIR MIRZA. 

29. Tlm HONOURABLE MR. MAHMOOD SURRA WARDY: Is it a 
fact that on 5th DecE'mber. ] 927, one M. Zulfiqar Ali Beg, Rais of Delhi, father 
.of the said Babu Amir Mirza, sent. his representation to the Chief Commissioner, 
Delhi, and to t.he Chief Engineer, DP.lhi. If so, will Government kindly state 
what, if any, action has boon ta.ken on the various point.s raised in th~ represent· 
ation 1 

THE HONOURABLE MR. A. C. MeW ATT}4~RS: GoverIUucnt are informed 
tha.t the Chief Commissioner has considered the representat.ion received and 
sees no reason to interfere wit.h the decision arrived at. 

PREFERENTIAL TREATMENT IN· THE MATTER OF CIVIL APPOINTMENTS TO 
PER.'10NS WITH APPROVED WAR SERVICES. 

30. 'fHE HONOURABLE. MR. MAHMOOD SUHRA W ARDY: Is it a fact 
that the Government of Indi", in the Home Dcpartmen+, has iSRtled a circular 
in regard to the preferentia.l treatment to he accorded t.o c8.ndidaws for civil 
f'mploy on thE' score of wa.r !lervicee 1 

'fB:E HONOURABLE MR. H. G. HAIG: A ReRolution on this 8ubjt'ct was 
issued in 1919. 

INDIAN CLERKS' QUARTERS IN NEW DELliI. 

31. THE HONOURABLE MR. MAHMOOD SUHRA WARDY: I", it a 
fact that the numerous Indian clerks' quarters, type "~;," now called " D .. 
are constructed under provision of estimates No. 97·108 (of 1917.18) sanc· 
tioned by the Chief Commissioner, Delhi, under his works No. 9·20 (of 1917.18); 
if so, will Government. kindly state the t.otal number of such quarters, and the 
fotal qllantit.y of brick·work in mu~ in 8llpeJ"tltruoture for each quarter 1 

'fB:E HONOURABLE MR. A. C. McWATTERS: Yes. The total number of 
quarters i" 320, and the total qua.ntity of briok·work in mud in superstructure 
is 1,420 c. ft. per quarter. 
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PA.YMENTS MADE TO CoNTRACTORS FOB CLEARANCE OF DUBIS IN CONNECTION 
WITH THE CONSTRUCTION OF LEGISLATIVE BUILDINGS IN DELHI. 

32. THE HONOUBABLE MR. MAHMOOD SUHRA WARI>Y: It; it a 
fact that in eOImection with the' construction of legislative buildings, Delhi, 
debris oleaning has been paid to the cont.ractors 1 If so, will Government 
kindly state the total quantity of debris and the tot.al amount paid to con-
tractors for this it-em , 

THE HONOURABLE MR. A. C. MoWATTERS: YeR. The quantit.Y of' 
debris was 18,620 cubic feet, and the amount paid to the ~ contractor Waf; 

Rs.465. 

LEVY OF AN INCREASED IMPORT DITTY ON }4~oREmN YARN, ETC. 

33. THE HONOURABLE MR. MAHMOOD SUHRA WARDY: (a) Will the 
Honourable Member in charge of the Commerce Department be pleased to 
state what action, if any, has been taken by Government to give greater ~ro· 
teet-ion to the Indian tcxtile industry by the levy of an import duty 011 foreign 
yarn 8..'1 recommended by. the majority report of the Tariff Board '/ 

(b) Will the Honourable Member be plea.sed. to lay on the tablc a com· 
parative table of t.he rate of duties on Indian and foreign yarns for the last 
three years and the current year ~ 

THE HONOURAlII_E SIR GEOFFREY CORBETT: (a) The majority of 
the Tariff Boarrl did not. recommend t.hat protection to the textile indulltry 
should be given by means of an increase in the import duty on foreign yl~rn; 
The Honourable Member is, however, referred to the Indian Tariff (Cotton 
Yam Amendment) Act, 1927, by which the import duty on cotton yarn was 
altered from 5 per cent. ad valorem to 5 per cent. ad valorem or II anllas per lb. 
whichever is higher, in order to protect the industry against competition in 
cotton yam produced under industrial conditions which enable such yam to 
be produced at a cost below that at which it can be produced in British India. 

(b) The import duty on foreign cotton yarn was 5 per cent. ad m/orem 
until it was altered as already stated with effect from the 22nd September 1927. 
There is no duty on Indian yarn nor was there any during the last three years. 

AC'l'JON TAKEN ON THE RECOMMENDATION OF THE TAXATION ENQUIRY 
CoMMITTEE TO MAKE INDIA SELIf·SUPPORTINH IN THE MATTER OF 
SALT SUPPLY. 

34. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Will the 
Honourable Member in charge of the Finance Department be pleased to state 
whether the investigation referred to in his reply to question 67 (a) and (b) 
published in Volume IX, No.4 of the Debates of 14t.h ~'ebruary, 1927, has been 
completed and whether he will make t.he result of the investigation available 
to the Honourable Members of this House before any action is taken by the' 
Government ~ 

(b) Will the Honourable Mcmber be pleased to state whether the Govern-
ment has arrived at any decision on the same ~ 

(c) If the investigation be not completed, will the Honourable McmJx.r 
be pleased to state the date when thc special officer was appointed and how' 
long will he take to finish the investiga.tion ? 

THE HONOURABLE MR. E. BURDON: The sp{l()ial officer completed hiB 
investigation recently. The ma.tter is under the conf!idera.tiou of the Gove-moo 
ment, and I hope that a decision will be announced shortly. 
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PllOVlSION OF A SEPARATE INTERKEDIATE CLAss W AITI:NG RooK AT KJu:aAG-
PUR RAILWAY STATION. 

35. TBJ~ HONOURABLE MR. MAHMOOD SUHRAWARDY: wIn the 
Honourable Member in charge of the Railway Department. be pleased to state 
whether any action has beI:-.n taken by the Bengal Nagpur Railway Com. 
pany, I.imitcd, to provide a separate intermediate class waiting room at 
Khara.gpllr railway station in the District of Midnapur, Bengai 1 

THE HON01JRABLJo1 SIR GEOFlfREY CORBETT: It is not known what 
action has been taken by the Bengal Nagpur Railway in the matter. The 
Government have continually pressed on Railway Administrations the desirabil· 
ity for increasing amenities for passengers, and if the Honourable Member will 
refer to the Administration ReporUI he will see the progress made by the 
Bengal Nagpur Railway in this respect. But Government cannot undertake 
to decide on the relative urgency of such improvements lIS may be required. 

CoNSTRUCTION OF A RAILWAY BETWEEN CoNTAl AND CoNTAI ROAD STATION 
ON THE BENGAL NAOPUR RAILWAY. 

36. TuE HONOURABLE MR. MAHMOOD SUHRAWARDY: Will the 
Honourable Member in cbarge (If the Railway Department be pleased to state 
when the actual construction of t·he railway line between Cont&i in the Midnapur 
District, Be~al, and Contai Rood station on the Bengal Nagpur Railwa.y is 
expected to be commenced 1 

THE HONOURABLF: SIR GEOFFREY CORBETT: The project estima.te 
bas only lately been received by the Railway Board, and they have not yet 
arrived at any decision on it. 

CONSTRUCTION 01' A RAILWAY BETWEEN SANlTHIA AND BHERAlIARA.. 
37. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: Wi1l the 

:A:onourable Mf'mher in charge of the Railway Department be pleased to state 
when the construction of the sanctioned railway line between Sanithia and 
Bheramara in the District of Birbhum (Bengal) will be taken up , 

THE HONOl!RABI.E SIR GEOFFREY CORBETr: The survey of the line 
has recently been completed by the Eastern Bengal Railway Administration. 
and the estimates are expected shortly. It is not possible to say when or 
whether the construction will be taken up until t.he report and estimates have 
been examined. 

HIGH ('OURT JUDGES. 
38. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Will 

the Government of India be pleased to state the number of Indian High 
Court Judges in British India, province by province, for the last 12 years , 
Ho\v many of them are Hindus and how many Muslims, Parsi8 and Sikh8 , 

(b) How many of them have been appointed from. the rank of vakils and 
how many from that of barristers t 

(c) Do the Government propose to consider the desirability of appointing 
lHit&ble Muslim banisters or vakils to the provinoes where no Muslim High 
Co\U't Judge ha.s yet been a.ppointed t 
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(d) H suitable and effioient Muslim barristers or vakils are not a.vailable 
for the office of High Court Judges in any partioular province, do the Govern-
ment consider the desira bility of appointing one from other provinces , 

THE HONOURABLE MR. H. G. HAIG: '(a) and (b). I regret that Govern-
ment have not got information for the last 12 years. Such informat.ion as is 
available is being placed in the I~ibrary. 

(c) and (d). Permanent appointments to the High Courts are made by 
His Majesty uuder section 101 of the Government of India. Act. The main 
consideration in filling up vacanoies in high judicial appointments mus!; always 
be that of efficienoy: subject to this the claims of Muhammada.n.~ whether 
belonging to the particular province or not no less tha.n those of members of 
other communities receive due considerat.ion. 

DISTRICT AND SESSIONS .JUIlGES. 

30. THE HONOURABLE MR. MAHMOOD SUHRA WARDY : How many 
District and Se88ions Judges have been appointed, province by provinoe, 
sinoe the recommendations of the Lee Commission fdr the All-India. servioes 
have been given effect to' How many of them are, province by province, 
tAken from the ranks of barristers, and how many of them are Hindus and 
Muslims, respeotively' Do the Government oonsider the desirability of 
increasing the number of Muslims in the judioial service in each provinoe, 
where suoh appointments are few or lhave not been filled up by Muslim 
barris t-ers ! . 

THE HONOURABLE MR. H. G. HAIG: 1 am placing in the Lihrar.v a 
statement giving the informa.tion in respect of appointments to "listed" 
posts, to which I understand that the Honourable Member refers. The 
implioation in the last sentenoe of his question is not altogether olear. The 
majority of these posts are filled by promot.ion from the Provincial Civil Service; 
and, as the Honourable Member is aware, it is not the policy of Government to 
take communal considerations into account in making promotions. So far 
·as appointments from the Bar are concerned the matttlr is primarily one for 
Local Governments, who make these appointments in consultation with the 
Public Service Commission. But I must point out that the system of" filling 
·certain posts of District and Sessions .Judge from the Bar was devised for 
reasollS entirely unoonnected with communal claims. 

RESOLUTION RE IMPOSITION O~' A PROHIBITIVE IMPORT DUTY 
ON ARTIFICIAL GHEE. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (Punjab: 
NOll-Muhammadan): Sir, I bog to move the following Resolution which 
stands in my name: 

"This Council reoommends to tho Governor General in Council that 150 par oent. 
ad valorem duty be levied on the impl)rt intI) this oountry I)f artificial ghec or any other 
similar vegetable products or compounds which have not beeu given a ha.rmle. permanent 
fast colouringexoepting yellow shades to distinguish it from pure ghce and to avoid a.dulter. 
ation with it." 

Sir, I have again ventured to bring this question of artificial ghee or vegetable 
fats before this Council. Two years ba.ok I had proposed to put 100 per cent . 
.ail valorem duty on the import into this oountry of vegetable fats and similar 
"ll"egetable products. Frankly speaking, Diy object then was to stop the import 
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into this country of artificial ghee. My reasons for taking this drastic step were· 
simple. Medical a.uthorities have found out that. thE' food value of vegetable 
ghee is very low. During the last two years further medical evidenco hag 
accumulated which goes to show t,hat artificial ghoo, which consists mainly of 
vegetable fats, is very deficient in food value. Some time back Captain 
D. R.. Thomas, Chemical I<~xaminer, Punjab, carried on an experiment. to find 
out the food value of vegeta.hle ghee popularly known as va7UUlpa'u. The 
sample selected for experiment was t.he "Lily" hrftnd of Van(t,91)ati, which is 
the most costly and which is produced in Holland. It is considered to be the 
best of the solidified vegetable oih~. The most apparent chemic'al difference in 
its composition 'as compared with good ghee was its Reichart-Meissel value of 
only }·8. Good ghee has a Reichart-Meissel value of 24 to 32 in the Punjah. 
As to its food value when compared with good but.ter fat, an experiment was 
carried ont. on two ft-male kit.tens of the same litt,pr fairly near in size and weight. 
kitten .. A " was pllt on fresh milk tIl.ken from a Govemment dairy and which 
contained a known percentage of 3'75 of butter fat. The other kit,t{'n " B " 
was put on skimmed milk containing '25 per cent. of hutter fat plus 3'50 per 
cent.. of t1C1na8pati fat. Kitten" A" put on weight., whereas kitten" B" lost 
wt'ight. After one month the feeding was changed about, .. B" getting fresh 
milk from the dairy farm whereas ,. A " was put on sldmmed milk. Now" B " 
put on weight., but a little slowly, and" A " lost it. The effects on the kittens 
were vcry marked. The Chemical J<ixaminer summarises his findw.gll from the 
experiment thus: 

J. That whenever a cat was f(',rl on vana.8])ati mixtnTe it. declined in weight, 
while the cat on fresh milk thrived. . 

2. That the signs and symptoms aI'parent were those of Rtar\'at.ioll. The 
cat took the tJana8pati mixtl1.re yet declined in weight rapidly. 

3. That the cat after being put 011 tJa7UUl'pati mixture for thme weeks 
declined 168 grammes in weight and had partly lost her power of recuperation 
when put back on fresh milk. The damage done to her during the three weeks 
of retarded growth was very evident. 

The Chemical Examiner reports : 

.. 'l'he above experiment i8 conclu8ive proof that there ifl80metlsing millsing in vana&pa/.i 
which ill present in ghee, lIomething which i8 necell8ary for growth and good health." 

This something, he says, is undoubt..dly a vitamin, and a vitamjn- identified 
with butter fat is vitamin "A" . In his opinion the accessory food factor' 
BOOms to have its own indispensable function by IItimulating some secretion in 
the metabolism of fat. Its absence causes cessation of growth and wasting and 
consequently is very essential during the period of childhood. The younger 
the animal the greater t;he necessity for this food factor. The Chemical 
Examiner, Punjab, thinks the deficiency in vit.amin " A " is responsible for' 
Buch deficiency diseases as rickets. According to another medical expert, Dr_ 
Plimmer, vegetable ghee is really a source of danger to the public and especially 
to the younger and growing section of the population. This is particularly 
applicable to the poor classes whOtlc straitened circumst,ances compel them to 
consume tile cheapest variet.y. According to Dr. Plimmer the danger of 
rickets and of st.unt.ed growth and bad teet.h will increase if t.he people rely for 
their fat on vegetable ghee. Sore t.hroat..and lung di",eases are all«> due to this. 

Sir, I have given these long extracts from the opinions of medical experts 
to sh~' how dangerous these vegetable fats are to the health of the people~ 
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India is an agricultural country and the VlI8t bulk of the population arc pUI'(~ 
.veget&ri.a.n!!. The only animal food to which they a.r~ &OCustomed is ghee 
and milk. If pure ghee is also displaced by vegetable fats, the consequenoes 
are bound to be most disastrous. It is sometimes said that a similar problem 
arose in Europe when margarine displaced butter; hut, Sir, even margarine 
contaill8 a high percentage of undoct.ored animal fat, and although inferior to 
but.ter it. po!!ses8eB a good food value in vitamins. Moreover, in Europe 
people are generally meat eaters and they (',an get vit.amins otherwille as well. 
The· manufacturers of vt'getable fats or tJa1tf1.spa.fi, on the other hand. taking 
into consideration Hindu and Muslim sentiment, put. on th(~ market an artie\e 
which is entirely free from animal fat. But this abl'lence of animal fat d!'privcs 
the tJana8l'oli of all \itaminR, which are I'sMential for growth and health. TIl(' 
problem in India, therefore. Sir, where peopl!' are mostly vegetariant-;o ill 
sOQlewhat different from what it W8$ in Europe. I1ure veg!'table fatl'l are more 
injurious t.o us than margarine is to Europeans. The injurious nature o,f the 
vegetable fa.tlol is now not only admit.ted by medical authorities, hilt j·hill opinion 
is now followed by thf' Army Department in India as well, who are the hil!'gc~t 
purchasers of ~hee. In answer to m;v quest.ion on the l'Iuhject. on t·he 23rd 
All~"UAt 1926 Hi,; Excellenc.y thp Commander-in-Chief said: 

.. As a result of exhanKt.ivl' expcl'imt'nt.F\ it ha>! been fOIlHlI that metabolism i!l cffct't.·(l 
by the presClU'c or absE'n('E' not onl.v of HIP normal protein (,arbo.hydrates and fut. ('ontentil 
of It diet but also by a('('('880r,\' food fal·tol'S popularly known a" vitamins. Vitamin" A " 
(:ontaills the anti·ra(.heitie ('lclUent "'hidl is essE'ntil,ll to physical growth. Ohpl' f'ontain'" 
thiR vit.amin in eon"inerahl.. quantitiE'R. Vf'gt·tahl,' oil" flue')' It'" Coc.ogem do not contain 
it exee~)f. perhaps in tra('E'>! negligiblE' for practi('al purpOSeK. It is not thought. desir-able 
to deprive the' Indian soldif'r of an arti('lf' whic·h ('ontain .. BubstanceR l'SRential to his !!rowt.h 
and phYRif'al fitlleAA in favour of Ollt' whif'h do('!l not and which would probably be Ulu"h 
less ~ept.ablE' t·o him than thl' art.iele to whi('h he haR been accustomed from childhood." 

Sir, if the Commander-in-Chief considers it undesirable to give vegetable fats 
to the Indian soldier becauHe they do not contain vitamins, may I ask, 
whet.her it is desirable to allow pure ghee, an article of ordinary food for the 
masses in this country, to be displaced by a cheap preparation like t.hat of 
t:arta8pati. In the ill~re8ts of the general healt.h of the people. it is essential 
that they, while purchasing ghee, should not be deceived. Taking the habits 
and sentiments of the people into consideration, lam sure very few Indians 
would with open eyes care t.o purchase vege-table fats. The importers of this 
stuff import it knowing full well that this, adulterated with genuine ghee. 
would paIlS off as good ghee. The ignorant. people are very easily deceived. 
In fact. it is almost impossible ev(>n for inttJIlip:ent. men to distinguish vegetable 
fats from pure ghee. This can be done only by an expert medical analyst. 
No wonder then, Sir, that vegetable fats which l'an he had 80 chE'.ap should 
han' become very popular with the importers and ghet> merchants. The 
Government of India h&\'e begun to keep separate figur(>s for the import. of 
vegetahle compounds from 1st April last. I han' got figures up to thl' end of 
December last. Sir, this Council will he sllrpris('(l to learn t.hat the import 
figures for vegetabl(> ('olllpoumis which stood at 13,069 ewts. in April last were 
61,175 (;wts. in Decemhl'r last. Wit.hin n pt'riod of uiu('· montlui tllt' import. 
of t.hill arti<:\e has increased hy 468 pel' cent. We havf' imported during t,his 
period 320,069 ('wtll. 01' 432,(HX) maunds of vegetable eompoundH valued at 
Rs. 1,40,04,839. The average import lll'i('(> therefore (:omes to RI!!. 32 per 
railway maund. A big importing firm ill thifj line in Karachi is, 1 heli(!ve, 
importing more thlill R,OOO ma.unrls of 0111' pa.rtielliar hrand int.o thl' Pllllillb. 
Th(>, price of this IJrand, I IUldl'J'stnnd, is US. 22-S-0 llt'r mauncl c.i.f. Karachi, 
and it can be put, on t.he Punjab market at nbout Rs. 27-8-0 ]:wr maund. This 
price includes the middleman's profits /lud is sold a'l purl' ghee, although mixed 
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with the genuine a,rt·icle, whioh sells at between Rs. 70 to Re. 80 per maund. 
If pure ghee and \"egetable fats are mixed even half and half with var&a&pati 
at Re. 32 per maund, a ghee merchant can make 43 per cent. profit. With 
t;anaspati at Re. 27·R·0. he can make a profit of Re. 49 per cent. III tho 
Punjab, where ghee consumed per head of population is the largest, the situa. 
tion has become very serious. Vanaspati is imported by rail into small statioll8. 
It is mixed wit.h good ghee in the villages and then imported &8 pure ghee 
into towns and cities. The Municipal Boams have 110 power to prevent the 
adulteration carried on in the rural areas, ami they calUlOt all of t.hem for lack 
of funds afford t-o appoint and employ puhlic a.ualysts for analysing ghee 
brought into municipal areas. Many municipalities in the Punjab have now 
levied or are proposing to levy cent. per cent. or more than cont. per cent. 
duty on the import of artificial ghee. But the difficulty will still remain h,ow 
to find out whet·her a particular sample is 'or is not adulterated. And yet 
theo people continue to be induced under false pretences to purchase the coun· 

. terfeit article, for nowhere, at least in the Punjab, is vanaspati sold as vanaspati. 
Unless the evil is checked at once and immediate steps are taken to cut the evil 
at the root, the health of the people, especially in Upper India, is bound to 
Buffer very much, for in these parta of the country people do not consume 
-oil in their food to a great extent. Under the present circumstances when 
ghee merchants B·re making such hilge profits, the imports of vanaspati are 
bound to go up by leaps and hounds as the import figures of the last nine 
months already show. 

Sir, I do not propose ill this Resolution to prohibit altogether 
the import of vegetable compounds into this country. If :people 
wish to buy and COll8ume it in their food, they may do so. What I want is 
that there should be no chance of the people being made victimR of frand and 
deception. As I have already said, under the present circumstances it is im. 
possible for laymen to distinguish vegetable fats from pure ghee. I therefore 
propose that if vanaspati is to be imported, it must be coloured with such a 
permanent deep colour, excepting yellowish shades, that it should be readily 
-distinguishable from the genuine article and that adulteration should hecome 
impossible. I belie\-e the l'unjab Government has already addressed the 
Government of India on this subject. This was in pursuance of a Resolution 
moved in the local Council, and it shows how strong the feeling on this subject 
is in that province. If the dealers in vegetable compounds do not agree to 
permanently colour this stuff with hannlcsR, fast, deep colours except-ing 
ycllowish shades, then an import duty of at least 150 per cent. ad valorem 
should be put on it. The average import price of vanaspati is RB. 32 per maund, 
and an ad valorem duty of 100 per cent. would mean a duty of Re. 48 per 

- maund, thus making its import priee equal to Rs. 80 per maund, which is the 
price of pure ghee. If the dealers in vanaspati wish to avoid this prohibitive 
import duty and retain the duty at the present rate of 15 per cent. ad valorem, 
they must compel the manufacturers to give it a fast, deep colour, so that no 
fra.nd may be pract.ised on the peopl('. 

I hopE.', Sir, the Government will see their way to accept this Resolution, 
and I am sure this House will join me in supporting it. 

THE HONOURABLE Sm PHIROZE SETHNA (Bombay: Non-Muha.m-
madan) : Sir, I rifi'e to support this Resolution. It is only of recent years that 
we ha.ve had import8 of vegeta.ble products in this country, but these imports 
are increasing at an amazing rate and much to the detriment of the health of 
the poor of this country and also to the detriment of some of our trades and 
industries as I hope to show. In the first eight months of the official year 
1927·28 ending 30th November 1927, the imports in weight amounted to 258,894 
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()wts. and in value to B.s. 1,13,43,487. This item is not stated ileparately in the 
trade returns for previous years. but if we eliminate the other items by blUling 
their imports on the average of past years, we arrive at the value of 70 to 75 
la.khs of vegetable products in 1925-26 and of 00 to 95 lakhs in 1926-27, 01' 
roughly an increase of 25%. I have given you the value of imports in the 
first eight months of the current year at, ]] 3! lakhs. If importH continue at 
the same rate,in the remaining four months of the year, t.he increase in 1927-28 
over the preceding twel\'c months will amount to 7;";% and to l:W% (I\'er the 
figures of two years back. 

These vegetable products which are imported unoer different. label" are 
merely oils. They contain no vitamin and they are not in the same class for 
feeding purposes as cocoanut and other oils made locally and are therefore 
inferior. The Honourahle the Mover has given the opinions of certain ('xperts. 
I may be allowed to quote the opinion of Colonel F. P. Mackie, I.M.S" Direc-
tor, Bombay Bacteriological La,boratory at PareL Bombay, given in 1924. 
Hesays:-

.. I am dead against the substitution of animal Cats b~ vegetable oiis, and cOMider 
that it l:lhould be vetoed at once at any rate until the vitamin content of lIuch substitution 
has been proved to be as high or nearly &R high, as ghee. This, as far OR I am aware, is 
not the case in any vegetable fat and most of them eontain none at all. I am so~· to see 
these substitution products put on the market at all and think the Municipal authoritic!s 
.should prohibit their sale unless they can be proved to contain a fair quantity of fat soluble 
vitamin. Otherwise the requirements of economy will result in children being brought 
up on those oils-a procedure which may have a disast,rous effect on publio health. [say 
,all this on the presumption that these vegetablc oils are deficient in vitamin. As tn the 
,question of giving them to the hospital patients. ["hould forbid it ah!lolutely." 

The Honourable the Mover has quoted the opinion of tho I'xpert of t.ho Punjab 
Government. Captain D. R. Thomas, I.M.S., Chemical Anal~'Rt'r t{l the Punjab 
Government, conducted experiments on two Idttens with the object of roughly 
estimating the food value of vana.spati (vegetable ghee) as compared with butter 
fat (genuine ghee). He found "that whenever a cat was fed on vana.spn,ti 
mixture, it declined i~ weight whilst the cat on fresh milk thrived. That 
the signs and symptom", apparent were tho~e of st~trvation." 

Anothcr authority Dr. PIimmer says: 

.. That the present day popularity of vegetable gheeB, which we owc to the skill of 
,the manufacturer in rendering them palatable, is really a source of danger t.o the public 
and especially to the growing section of the population. This it> parlli.cularlY applicable 
to the. poor whose straitened circumstances pompei them to eat thl' cheapP.flt, varicty. 
'There IS a danJtCr of rickets and of stunted growth. Ilnd bad t.eeth will increal'le if they l'I'ly 
for their fat on the vegetable ghees." . , 

Quite recently Dr. Thomaw was cngaged in a.n investigation of this brand 
,of vegetable product imported under the name of va1UU1pati. We find in 
, Oapital' of as recont a date as 26th .January 1928 that in the O}Jinioll of this 
expert the samples analysed were very clean and pure, but entirely lacking in 
the very important fat-soluble vitamin and he warns the cOllsumers of the grave 
risk they are running in substituting this vegetable product for ghoe. 

These vegetable products R,re very little used for cooking purposes ill the 
condition in which they arrive. This is so on the Bomhay side. I do not 
know if it is any different elsewhere. In Bombay they are adulterated with 
locally made ghee and the public a.re cheated into paying the pricel'l of ghee 
for an adulterated product which is by no means &II good as ghee. III Bom hay 
city alone there are some 20 or 25 large factories whose regular business il' to 
adultera.te ghee with imported vegetable products, and there are BCveral 
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hundl'{'d ROlan concern!'! whi<'h carryon tlf'e SRIDe illicit. t,rade. The Miulter&.-
tion if! done 110 universally that it IDay sufely 00 said t.hat in Bombay genuine 
ghl'e is pract.ically unprocurable in the bazaars except when the Ghee Mer-
chants' ASt!ociatioll are able to supervise the shopR directly. In other centres 
it is said to be worse, anel the Honourable Mover has told us of the conditions 
in the Punjab where pl~rhaps ghee is more used for cooking purposes thallin 
the othC'r provincos. 

TIH'se vogE.'tahle products come 1Il0t;tly 01' almost exclusively from Holland 
whidl country cloef! not pT(,duce aiIsel'ds and they come to India which is 
the greawloIt, oil~ed prodndng country in the world. It follows therefore that 
Holland purcha!!€El t.he rilseeds frorulndia, currielol thl'm to Honand, then 
l'xtra(:ts the oil and t.here are furtht'r the cosb'! of manufacture of the vege-
table product itself to bp a.dded to those of extract.ion 1H.US the freight to India 
and the rnidclleman's profit. It. iR very probable theJ'('fore that some cheap and 
valuelt·;;s ingl'f'oients tire added to reduce the CORt to a sufficiE.'ntly low ll',-cl 
to enable the productll to be sl,ld so ch(laply as even to compete with locally 
mad!' fo!t'edoilll whit'h are also 1JIo;('.d for cooking purposes. 

T have heard the argument, adva.nced thltt why Ilood we interfere if the 
pourer pepple cannot afford to buy ghte nnd are content to use t,he imported 
article for cooking pUrpOSCH? J have already quoted thl' opinion of experts 
that the import,ed article it! injuriolls to h(lalt.h. and from that point of view 
alone (;ovemment should take steps to see t,hat we do not get these imports; 
and slIch imports will ccase if the duty on them is raised from 15% which it 
is to-day to at.·least 100%, if not to 150% as recommended in the Resolution, 
for otherwitle it is hound to compete with locally made oils. 

There is also the argument used that these vegetable products are import-
ed because enough ghee is not made in the country. Enough ghee WM made 
in th{' past, why should it not be 80 now? The fact however is that it is the 
imports of these vegetable products which has financially ruined ghee manu-
facturers who cannot. make ghee and sell it at a profit. This is our experience 
in the Bombay Presidency. Before the import of these vegetable products, 
Ii) members of the Bombay Ghce Merchants' All8ociation WJed to sell per day 
about 2.500 tins of ghee for local oonsumption, but to-day this daily sale has, 
come down to 400 to 500 tins only. In Kathiawar, Gujarat and other places 
of India, there is a special class of farmers calleo the Maldharis whose ancestral 
busineSf! is to breed milch cattle and to produce milk alld ghee. But now,_ 
these Malclharis are not iu a position t,o maintain their cattle as they do not 
find ~ proper market for their produce und.er the changed conditions. Many 
8u{:h"llaldharis have actually given up their business of cattle breeding and' 
otht'rIS may be tempted to do the same if the prospects of the ghee-trade are 
not improved. The result 6f thitl will be that. our milch cattle in herds will 
hI' ahandoned. The most expl'osive vegetabl{' product known as the "Lily 
brand" {'ostoH about HR. 4a per Bengal maund in Lahore. while the price of 
good ghee is about Rio'. MU or nearly rlonhle. 

Thi~ will cOllvince the Council that. real harm is being done to the cat.tle-
breeding and dairy farming industries of tihitl country. Thc growing children 
and the young cattle of India already suffer from the lack of a proper F.lupply 
of milk. Dairy farming depends for its success not merely on the sale of milk, 
but ali\O on the sale of milk products, such a..'! ghee, butter, etc. This industry 
is 'pnsfo;ing throup;h critical times and is now heing thrent,encd "'ith ruin by the 
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.action of the unscrupulous mixers. C'"lIQvernment should ('.ome to their reSCue. 
Government desire improvements in cattle breeding in this country. If means 
are not adopted to check the imports of vegetable products, cattle breeding Rnd 
·dairy fanning will suffer greater losHes than what they are doing to-day. 

In September of last year a Conference was held at Poona for the con~i­
·deration of the steps necessa.ry for the improvement of cattle breeding, etc., 
·of the Bombay Presidency. Two important resolutions were passed thereat, 
.and with your permission, Sir, .I propose to read them. The first l'eadS : 

" As this Conference is oonvinced that the improvement of cattle breeding will depend> 
to a great extent, on the improvement of the indigenous butter and ghee trade, as both are 
80 closely interdependent that if the latter is given thc required prot.ection, the fonner 
will automatically be improved and as at present the butter and ghee trade of this Presi. 
dency is in danger of being entirely ruined by the heavy imports of the imitations of butter 
.and ghee, the otherwise 80 oalled .. vegetable products" and consequent extensive adulter. 
ation which they serve to be practised owing to their deceiving resemblance to genuine 
but,ter or ghea, this Conference urges thc authorities either--

(a) to immediately put a complete stop to this adulteration of butter and ghee 
throughout the Bombay Presidency by more stringent and more effective 
measures than the existing measures (namely, the Bombay Prevention of 
Adulteration Act, 1925; the City of Bombay Municipal Act, 1899, and the 
Bombay District Municipal Act, 1901, etc.); or 

(hI to entirely prohibit the imports themselves of these imitations of butter and 
ghee and thus II&ve the butter and ghee busineBB of thi" Presidency from 
ruin." 

The !leCond rewlution shows what some parts of India have already done 
'in this matter. It reads : 

. .. This Conference congratulates the following States and Municipalities who have 
pl'Ohibited the imports, into their boundary, the so·called .. vegetable products" and who 
ha.ve taken severe and exemplary steps against adulteration of butter and ghce. 

They are (1) Porebunder, (2) Navanagar, (3) Junagad Munillipality, (4) Junagad, 
·(5) Maharaja Thakore Saheb Shri Lakhdiraj, (6) Vadhwan, (7) Palitana, (8) Dhroll, (II) 
Sayle., (10) Rajkot Municipality, (ll) Edar State, and (12) the Baranagar Municipality." 

My remarks are based mostly on the information we have in the Bombay 
Presidency, but it appears conditions are the same in other Presidencies as 
well and it is nece88ary therefore that the Central Government should take 
action in the matter, and I trust that Governmcnt will not only accept the 
Resolution hut will do all in its power to prevent the imports of these vegetable 
products as much in the interest of the health of the poor of this country as 
also in the interest of local industries. . 

THE HONOURABI.E MA.JOR-GENEBAJ. T. H. SYMONS (Director Gcnflral, 
Indian Medical Service): Sir, my predecessor in March 1026 found it neces-
sary to enlighten the House on the subject of vitamins. I think Honourable 
Members will agree with me that, after the speeches we have heard from the 
Honourable Mover and the Honourable Sir Phiroze Sethna, it is not necessary 
for me to repeat the statements made by General MacWatt. We have leanit 
all that i~ necessary on the subject. They have told us nothing new ahout 
vitamins. We, in the medical profession, are perfectly well aware t.hat pure 
~hee, which as you know is clarified butter, does Mntain a large element of 
vitamin A, whereas these vegetable oils contain practically no vitamin. As a 
medica! man I ra.ther object to the term "artificial ghee ". The word ghee 
should not be applied to an oil which has been solidified. Now, there is not a 
sufficient quantity of pure ghee to moot the demands of the Indian market. 
My predecessor told the House in Ma.rch 1926 that the ordinary ghee was always 
adulterated with oils, which were sold in the ba.zars of this country. These 
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vegetable ghet"-.EI or vegetable oils found a demand and they were imported into 
the Cowltry. As SirPhirozp Spthna. pointed out there a.rc various kinds of 
oils. The seeds are sent .from the Indian market to the European market. 
There the oil is manufactured by a process of hydrogenation and the pure 
oil is Rent. back to this country, and that. pure oil is used hy a large, number of 
IndianA in which to cook their food. They find it a pure oil and they find it 
muC'h ('heaper than thl~ ordinar)" pure ghee: Now, I maintain that if the puhlic 
wj~h to use t.hl' cheapf'r product. Rnd that, ('heaper product is pure, we have no 

'right to stoep ip and try to dictate to them what art.icles they should cook their 
food with. What I do maintain i'l that they should kno"\\' the product they are 
using. If they likc to use tJll' pure ghee, let them do so; hut if they like to use 
the artificial oils, let. t.hem do so. . 

THE HONOURAJlLE SIR PHIROZE SETlL.~A: Even it. if is injurious, aFI 
somc medical experts hRve said? 

THE HONOURABLE MA.JOR-GENERAL T. H. SYMONS: I disagret" with 
that. I think it is a pure product. Let t.he public know that they are huying 
either pure ghee or pure oil. The Public Health Acts of Great Britain have 
this clause: 

;. No pl'rson shall 8l'1l to the prejudice of the pure,haser an~· arti<'le, food or any drug 
which· ill not of the nature, substance and quality of the artide dl'manded by Buch pur-
chaser saVE' under a penalty not exceeding £20 ; Provided that no oft'l'nC'c 8hall be <,ommit.-
ted under this sl'ction in the following (·8SM." ete. 

In England that law exist!! and we can do the same thing herp. The public can 
know whether t.hey are buying pure ghee or whether they are buying vegetahle 
oils. The vegetable oil is n. wholesome produet. It contains no vitamins and 
if the puhlic wish to buy vegetable oils we have no right to stop tht'm. Sir 
Phiroze Sethna in the course of his /lpeech said that the oils which were manu-
factured in Europe and import(>d inoo this Cowltry were not of the same quality 
aR t.hoRe ma.nufactured in this country. J quite agree, be~use the products 
manufactured in Europe and sent out to this (10untry are of purer quality than 
t.hose manufactured here. These so-ca.lled artificial ghees are made up with 
pure vegetable oils. There has not been a sufficient qllantit~· of ghee in this 
country to meet tIle demands of the puhlic. Now, those who can afford to do 
110 buy ghce, and those who cannot. afford to buy ght!f" buy t.he pure oil, and 
hetween the two we have various degreeR of adult('rlltiol1. In prf.'vious dayt! we 
had adulteration of pure ghee with bad oils, such as caKtor oil and rape oil. 
Now, we I1re t,old there is an adulteration in va.rying dcgreeH with artificial oils. 
If the artificial oil or vegetable oil be mixed, then it will give a definite eolour-
ing tint to thc urlllitcrated mixture. As regards this process of colouring, as far 
as we know there is no reason why sOllie fixed colour should not 1m adopted. 
It has never been tried and it would ha.ve to he experilllented with to ascl"rtain 
the amount of colouring matter necessary to give a pl"rmanent, -colouring. 
There ill no ohjection at all to this so-called artificial ghee-though that is a 
term I object to-being coloured with some di."ltinctiYe colonr. The public 
would then know whet.her they were buying vegetablf' oil or ghee, and if they 
do buy vegetable oil with Ii colour tint in it they will be buying it with their 
eyes open. 

THE HONOURABLE COLONEL NAWAB SIR UMAR HAYAT KHAN (Punjab: 
Nominated Non-Oflicial): Sir, the subject has been dealt with so fully by 
previous speakers tha.t I need hardly add anything to the debate except that I 
strongly support the Resolution. We peoplein the Plmjab generally enter the 
Army and we feel that OUI' young .ones should have good food, 10 that the 
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material which is used in looking after the country and its safety should be as 
strong as possible. Also a.n able-bodied man who works hard naturally 1'('-

quires good stuff to eat, food which is both good and wholesome. I therefore 
support the Resolution. 

11m HONOURABLE Sm ARTHUR FROOM (Bombay Chamber of Com-
merce): Sir, 1 do not pretend to be an expert on this question of gbee, but I 
have listened very attentively to the debate so far as it has gone, and it appears 
to me out of the debate two questions arise. One is, if this import duty of 150 
per cent. is placed on artificial ghee, would the result be a material increa~ 
in the manufacture of pure ghee or a material increase in the manufacture of 
vegetable oils in this country 1 My next question, which I hope will be an-
swered during the course of the debate, is whether the vegetable oils in this 
country are better than the imported artificial ghee or oils ~ Those are the two 
questions and I should like a reply to them from some one with a qualified 
knowledge of the subject if he will be good enou~ to give onE'. 

THE HONOURABLE MAJOR-GENERAL T. H. SYMONS: As regards the 
quality, the vegetable oils imported from Europe are of a better quality than 
those manufactured in this country, simply because the manufacturing process 
is a better one. The oil manufactured in Europe is macJIe principally, I should 
say almost entirely, from seeds sent from India. Therefore it is simply a. 
question of manufacture. 

'l'HE HONOURABLE Sm ARTHUR FROOM: In mentioning quality 
does the Honourable Member mean it is better for health 1 

THE HONOURABLE MAJOR-GENERAL T. H. SYMONS: It is simply a 
question of the purity of the oil. The quality from the food point of view is the 
same in both cases. 

THE HONOURABLE Sm DINSHA W WACHA (Bombay: Nominated 
Non-Official): Sir, years ago, about 1890 or 1892, this ghee question came up 
in the Bombay Municipality. After months and months of deliberation and 
discussion the late Sir Vithaldas Thackersey's father, another gentleman, and 
myself brought in a Ghee Bill and the Bombay MWlicipal Ghee Act was passed. 
A good deal of adulteration of ghoo was going on in different parts of the city 
but the Act was not exaCtly It rest.raint on such adulteration, because it enacted 
that dealers may sell pure ghee, but if they wished toO soli adulterated ghee they 
could only do so by putt.ing a ticket on the jar stat.ing that it was adulterated 
ghee, and it was left to the consumer to buy the pure ghee or tho adulterated 
ghee. That was the solution then found. but unfortunately soon afterwards 
it was discovered that. even adulterated ghee was risky as the ingrodif'lIt 
mixed was a kind of n~getahle oil of a deleterious character imported from 
Germany. And when thl' Municipalit.y eventually took lip the qUE"st.ion and 
caused t,h" ingredient. to be analYHed the Health Officer reported that that 
particular oil which came from GE"rmany was a little poisonous. And so after 
the experiments made by the Mlmicipal Healt.h Officer it was pronounced to be 
injurious to health. Ample' publicity was given which aft.erwards led to a 
decline of the imported oil. Now t.he qucstion reaUy before us is, whether this 
proposed 150 per cent. duty if at all levied would put an end to other kinds of 
adulteration which may go on from use of ingredients found in India itself? 
)ly friend Sir Arthur Froom has said that if the import.s of such oils arc stoOpped, 
what guarantee is thl're that t.he oils may not bt'l manufactured and substi-
tuted in India just the samf'. For some yea,rs past there has been a kind of 
ghee or vegetable oil introduced into Bombay which is broadcasted hythe 
Tat.a Company. It is called Cocogem. Many people do llOt l~ke it and say it is 
injurious to health. How far the statem('lnt is correct I cam'lt>t say: I·do not· 
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wa.nt. to a.tt.BoCk. it but in the opinion oi seve.ra\ COl\P.umers in Bombay lot is 
'(~o1\llidered iniurious. Perha.ps other ~ople hold a different opinion. It is 
-therefore a difficult subject to legislate on. But generally speaking 1 amyery 
glad that my two Honoura.ble friends ha.n given a good deal of publicity to the 
injurio\¥'! chuacter of the imported. vegetable ghees. Let me congratulate 
them on having brought this matter to our notice, 80 that the public can t,hem-
:Selves try to bring about some solution whereby the health of the population 
may be benefited. Already influenza, malacia. and other disea8eS are annually 
carrying off thousands and thousands of people, and here we ·have· another 
danger-a kind of peril, I do not know whether it is a white peril or a black 
peril-but still there it is, and it is possible that tht'O popUlation will Ruffer if 
imports of these vegetable oils into India are more largely increased. 

THE HONOURABLE SIR GEOFFREY CORBETT (Commerce Secrt'Otary) : 
The subject-matter of this Resolution has been before this House once or twice 
before in different forms, and it is a matter which obviously excites a good 
.deal of public interest, not only in the Punjah and in Bombay, but elsewhere. 
lt may help the House to come to a conclusion if I try to analyse to some extent 
the objects which underlie the Resolution, as interpreted by different speakers 
to-day. 

The first object, I think that we have heard is that it is actually (lesir-
able to prevent the use of w'fUUJpati on the ground of health, that is, that it is 
actually injurious t.o health. My Honourahle friend Major-(~nera! Symons 
has refuted that.. He says there is nothing injurious in va'fUUJpaa. It is 
merely lacking in certain qualit.ies. in vitamins that ghee has, but t.here is 
nothing actively injurious. Unless you should think that that is merely a 
case of my Honourable friend stating his opinion against that of another, a 
case of doctof!\ disagreeing, T will read to you what Captain Thoma!! actually 
said himself, the officer who has been ql10terl by t.he Honourable Mr. Ram 
Saran Das, and on whose experiments with kittens Mr, Ram Saran Das' case 
is partly based. Ca}ltain Thomas Raid in the sarnl' report in which he rf~fer<l 
to his f'xperiment with kit,tens : 

.. The faot ramaim. that these vegetable ghees fulfil the I·equiremcnts of India ex(:cl't 
that they are deficient in vitamins. They are without doubt. prepared in serupulouRly 
(·lean faotories and are not exposed to various forms of conto.minat,ion t,hat bpsl-t t.he pre-
paration of ghee in Indian bazaars. Previous to its importation. bazaal' gheeK wel'(· adul-
terated with all sorts of objectionable fats, accounting for their randdity and offeusive 
smell, I have noted of late that ,·anaRpo.ti is 1I0W gencrall~·1I8ed aR lUI adult·prallt of ~h(·e. 
It is without doubt a great improvement on the old·farihiollcd adultf"I"l1lttt. llixed with 
ghee or alone it, makes a very good ("ooking fat." 

That is the opinion given by Captain ThomaH,--his considered opinion, 
in the Mme report in which he descrilX's his exppriment!! on 

12 NOON. kit.tens on which my Honourable friend, Lal.a RaUl Saran Das, 
relies. And t.he Punjah Govcl"Iuncnt, through their official 

representative in the debate in the Punjab lA>gislative ('A)uncillast November, 
to wh!ch my Honourable friend referred, gave their opinion as follows: 

.. Captain Thomas has shown that this Banaspati glti and ot her similar ghiIJ are laeking 
in one very essential constituent, but he has also shown t,hat in t.hemselveR they are exceed-
ingly pure and healthy foodstuft's which if supplemented by other tlubsta·lIces containing 
the essential vitamin can only be beneficial to peoplc who consume them, Now the posi-
tion as it presents itself to Government is thiB. Here we have an excellent food being 
made available more cheaply than natural gl.i. We admit that for infants and nursing 
mothers this food is not suitable on 8('count of the defl,et in ito! fJonstituentH, but it iA AlIit-
able for adults ill many circumstances if supplemented by other food. If WE' in Ellly way 
succeed in checkillll; the import. of this new prcduet, the result must be to force up the 
price of Datura! flM." 

• 
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To go a little further, my B:onou~ab~e friend, Sir ~hiro~ Seth~, has suggested 
t1\&t the import of va.naapah and Its mcreased use 1S lea.dmg to mcreased adulter-
ation and consequently has a bad eftect on the cattle industry. Now of course 
everybody must admit that adulteration is no new thing, and it is very easy 
w prove that it is no new thing. In the debate in 1926 one of the speakers 
quoted the written opinion of Sir George Watt, given as long ago as 1885. 
His was a name well known in Bombay I think from which my Honourable 
friend comes. Speaking about the adulteration of ghee he said: 

.. The chief articles used ia the adulteration of ghee arc vegetable oilB such aB .,ocoanut. 
ground-nut. cotton, safflower, poppy, seBamum, niger and kokum. These are all hannleaB 
enough, though cheaper than ghee; but injurious oils are also used, especially mahua. 
Salvadora and eutor-oil. OUler animal fats, especially mutton, are largely utilised . . • • 

,'(i'One of the most valuable papers on the adulteration of ghee is that written by Mr. Shroff, 
who states that the Bombay ghee trade is in the hands of a dozen merchants, and that 
adulteration ia effected. not by the dairymen, but by thf' traders_ The fats used are often 
most offensive and deleterious Bubstances, at times even obtained from the carcasses· of 
diseased animalB." 

Later, in 1914, Mr. Sam peon , Deputy Director of Agriculture, Madras, 
made an inquiry there and reported that" the lletty dealer, it is usually stated, 
makes six tins out of four of the ghee which he collects_This is done by adding 
saffiower oil or animal fat, which latter is obtained from the Malas, who melt 
it down from the carcasses of dead animals." 

The question therefore is, not whether ghee is to be adulterated or not 
before it is sold to the Indian public, but with what it is to be adulterated. 
I think this House must agree that it is better that it should be mixed with 
pure and carefully prepared vegetable oils rather than with the very unpleasant 
substances with which it was adulterated before this import of va1UUlpati 
began. 

So muoh for the first issue which is .raised in this Resolu.tion. The second 
is that it is desirable to proteot the produotion of indigenous articles in India_ 
This of course is inconsistent with the first object of the Resolution, for, if it 
is true that these oils are really injurious to health, it clearly canIlot be advan-
tageous to enoourage their further production in India by a heavy measure 
of protection. From that point of view, I think my Honoura.ble friend, Sir 
Phiroze Sethna, who laiil BOme stress on the dislocation to Indian trade and 
industry, is rather on the horns of a dilemma. He cannot have it both ways. 
He oannot say that this is injurious to health and therefore ought not to be 
consumed, and at the same time that the indigenous industry of vegetable 
oil-making is being damagod by the import of a better article from Holland. 
As my Honourable friend, Major General Symons, has said, all the raw materials 
of this va:naspati exist in India and in fact are very largely exported from India 
to Holland, are manufactured there ~na come back again. From that point 
of view it is obviously desirable, assuming thi." to be a satisfactory produot 
which is going to be eaten in largely increasing quantities, that its manufacture 
in India should be encouraged. We already have in India a product to which 
my Honourable friend, Sir Dinshl\w Wacha has refeITmJ, namely, Cocogem, 
which BOme people consider to be very nice and some people not so nice. I 
myself was entertained once by a f~end who was interested in this Cocogem, 
when the whole dinner was cooked In Cocogem, and he asked me afterwards 
if I had noticed anything, and I said " no ", and he told me that it was a very 
satisfactory certificate of the fact that Coeogem was just as good a cooking oil 
as any other. There is no reason to suppose that my friend, who was a great 
personal friend of mine, had any desire to give me anything which would be 
injurious to my health. Looking at it from this point of view-that it is desir-
able to increase the production of this vegetable oil, tJanaspati, in India from 

B 
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the large range of raw materinl.;; that we ha\'e--I think the correct course w'ould 
h&-everyone will agree with this I think-not to place a prohibitive ditty of 
lr)() }Xlr c('nt., but that the industry concerned should go through the ordina.ry 
procells that eVl'ty industJ'y has to go through which desires protection, that is, 
to make an application for an inquiry hy the Tariff Board. Obviously, the 
Government could not agrt'(> offhand to put this very high duty on an import 
which is admittedly a foodstuff of the poorer dass of people. 

That disposes of the second illsue. The third issue is that it is desirable 
to prevent cheating. that is, that va1laBpati is sold as ghee and, as my Honour-
ahle friend, Major Gen('ral Symons has said, it is not ghee at all. It is some-
thing quite different from ghee, which is the product of the milk of cows or 
buffaloes. while vanaspati is 1\ product of vegetable oilseeds. From that point 
of view, the sale of vanaspati as ghee appears prima jac·ie to amount to a false 
trade d(,,scription. If this is to he the real object, of the Resolution,-and it 
appears to be its original object, for althollih my Honourable friend, Lala 
Ram Saran Das. has strayed a good deal from the wording of the Resolution, 
if one interprets it literally-it is clear that he has no objection to the import 
of va/108pati as such, but he only wants it coloured with a harmless colour so 
that people should know what they are buying. If thc Resolution Li limited 
to that issue, I admit at once it has considerable force behind it. We have 
been given to understand that the administration of Adulteration of .Foods 
Acts has not been eHect,ive in the past to prevent vana8pati being sold aR ghee 
either alone or mixed with pure ghee. But where I join issue with my Honour-
able friend is in the remedies that h@ proposes. In the first place, we object 
rather strongly to the suggestion of prohibitive duty. If a thing is to be pro-
hibited, it should be prohibited as such on good grounds, and we do not like th~ 
idea of camouflaging the prohibition by putting on a prohibitive duty. It only 
gets us into trouble \\;th other countries, which would say that we are doing 
something that we have no justification for doing under tbia cloak. Secondly, 
it is obviously no use putting this high duty on imported ~pati unless it has 
this colouring, unless we also make provision that va1UUpati manufactured. 
in India should be similarly coloured. The practical eHect of my Honourable 
friend's Resolution, if it is adopted, would merely be to trall8fer from Holland 
to India the manufacture of this vegetable oil. And however desirable that 
may be from the industrial point of view, it would clearly defeat the object of 
the Resolution if a large production of vegetable oil in India is allowed to go 
out into the market without any distinctive mark and could be sold as ghee 
as it stood or mixed with ghee. I think my Honourable friend will admit that 
his Resolution as worded would not effect the object which he himself has in 
mind. 

These ohjections have been met. however, by a very interesting letter which 
we have recently received from the Punjab Government arising Ollt of the 
debate to which my Honourable friend referred, which took place in the Punjab 
Council last November. The Punjab Go,·ernment deal \\;t.h the question 
entirely from the point of view of cheating,-false trade description.-and 
they say that they are convinced that cheating on a large scale is being prac-
tised and that these products are being Rold, mixed or unmixed with natural 
ghee as natural ghee. They say that their Adulteration of Foods Act has not 
effected a solution and they conclude by saying that the only effective 
method of preventing this form of wholesale cheating would be to prohibit the 
import of suoh producta into, or manuf&<'ture within, British India, un1eM 
they are coloured in such a way that they could not be mixed with or pai!8Ed: 
off a.s natural ghee without immediate detection. That puts my Honourable, 
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friend's Resolution on a practical ba.'!is, if I may say so ; and we in the (':.Overn. 
ment of India are prepared to consider further-we intend to oonsider it quite 
apart from this Resolution-to consider further this proposal which the Punjab 
Government has put forward. Clearly it has wry far.reaching implications; 
it mny interfere a good deal with trade and so on. It might, if it is coloured 
with an offensive colollr,-aesthetically offellsiv~,-discourage vana.spati 
ghee. We might be thrown back again on these very unpleasant Bubst,itutes 
which I described, and the indigenous industry would not be in any way assisted. 
Wh. we propose to do is to follow our usual practice of consulting I,ocal GOV" 
ernments on the proposal of the Punjab Government, and ask them to consult 
commercial and trade interestll and all others who are interested or concenled 
in the matter. We shall get their replies in due course, and I hope that mean· 
while the HOllourlthle Member will not wish to proceed or push further this 
Resolution, which, for the reaRon stated I could not accept, because, in my 
-opinion, it would defeat the Honourable Mover'l! own object. 

THR HONO(1BABI.E SIR MANECKJI DADABHOY (Central Provinces: 
Nominated Non·Official): Sir, I have very carefully and very attentively 
followed the debate on this Resolution and have listened with considerable 
interest to the very valua.ble flpeaches made on both sides. I feel that the 
Honourable the Mover of the Resolution was perfectly justified in bringing 
forward t.his Rellolution pointedly to the notice of the Council, the Govern· 
ment and th~ general public. The argument!! which he has urged and which 
were also ably suppom-rl in Sir Phiroze Sethna's speech are of a very convincing 
character. At the same time we cannot lose sight of the fact that the views 
placed on behalf of the Government by Major General Symons as well as Sir 
Geoffrev Corbett are entitled to our serious consideration. The matter needs 
& very ·careful, impartial and immediate investigation, and the investigation 
ought to be made on certain definite lines. I ha.ve great sympathy with the 
.Resolution which has been proposed by the Honourable IAla Ram Saran Das. 
But I cannot agree with him that it is judicious and even desirable to levy 
auch a heavy import duty of 150 per cent. The imposition of such a. duty 
in my opinion might leaP to disastrous results. Some other method may be 
found out by traders in this country of evading the duty and probably the 
remedy that may be adopted might be more disastrous than the remedy 
suggested by my friend La.la. Ram Saran Das to prevent the import of vege· 
table oils. At the same time I think that an inquiry is very appropriate and 
necessary, and I therefore suggest that the matter should be immediately 
inquired into by Government either with the aid of the Tariff Board or by the 
appointment of a Committee. I therefore beg to propose a slight amendment 
to this Resolution, which I hope the Honourable the Mover of the Resolution 
will accept. I suggest that for the words " that ] 50 per cent. ad ,Jalorem duty 
be levied" after the word" Council" the following words be substituted, 
" the desirability of considering the question of levying II duty". The effect 
'Of my amendment will enable Government to start the inquiry immediately 
and on the other hand it will satisfv the Honourable the Mover who desires 
that stePs should immediately be. t&ken for the purpose of stopping the un· 
desirable adulteration to which he has referred to. 'fhe way in which I have 
worded. my amendment--I have substituted the words" t.he desirability of con· 
sidering the question 01 levying a duty "-doe8 not necessarily mean that 
Government must levy a duty~ but the Government will have ample scope 
.and will have a.n unrestricted band in devising methods which may satisfy 
.all people and lead to some suitable measure which will not only satisfy the 
general public but will prevcmt this undesirable adulteration. 

B2 
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THE HONOURABLE Sm PHIROZE SETHNA: Is the Mover of the· 
amendment aware of the fact that there is a duty of 15 per cent. at present.' 
His amendment would therefore require some change. 

THE HONOURABJ.l1: SIR MANECKJI DADABHOY: I am thankful· to 
the Honourable Member for pointing this out. I think the word "additional to 
may be added before the word" duty." 

THE HONOURABLE MR. G. A. NATESAN (M.adras: Nominated Non-
Official): If the Government only considers the desirability of considering 
the question, they may come to a decision which may not be quite welcome 
to some of the Members. 

THE HONOURABLE SIR MANECKJI DADABHOY: I do not want to· 
tie the hands of Government in any way. I want to leave them ample RCOpe 
to do what they think proper in the matter. It is undesirable that we should 
indicate anyt.hing definitely at this juncture, and it is for this reason that. r. 
want Government to inquire fully and exhaustively into this question. 

TuE HONOUBABJ,E MR. G. A. NATESAN: Sir, if the object of the· 
Honourable Sir Maneckji Dadabhoy't.-I amendment. is toO make an . inquiry, I 
cannot understand why he asks Hovernment to consider the desirability of 
considering the queRt.ion of levying a duty, and pel'l'lonally I would not be so· 
willing to vote for it on those terms. The difilcussion that has taken place has 
presumed t.hat eVf!ry man in this country is using ghee as an article of food. 
Those who have had anything to do with the administrat.ion of municipal 
corporations in some shape OT other are constantly asked toO gil"e athmtion to· 
this question. Every year during the discussion on t.he annual report this 
question of adulteration of ghee comes up. I think mORt people here have 
forgotten the fact that this artificial ghee which is being imported is now 
largely used not only by private people and the poor but in large quantities. 
by restaurants, tea flhops where con:!iderable quantities of vegetable oil 
are used for frying. Now, you have to decide once and for all whether in 
your opinion and in the opinion of the medical authorities ··this artificial ghee 
that is imported is really deleterious to health or not. 'Vou must satisfy 
yourself upon that point. If you are not, I submit you will be going from the' 
frying pan into the fire. J know there are large numbel'f.l of young men who 
visit these restauTa.ntfol and use the articles fried in the vegetable oils that are 
imported. I may tell you that I have tried marvo which was recently 
largely brought in the market in considerable quantitie.s and several 
friends and I have tried it on big occasions such as marriages. Pure· 
ghee is very costly. Oil a.t the same time is not good and is not. liked by the 
people and marvo has been found to be a good Mubstit,ute for either of these 
for frying. If the object. of my Honourable friend Lala Ram Saran Das and 
my friend Sir PhirozeSethna is to prevent the import of this adulterated ghee, 
because it, is deleterious I can understand it.. In a senfole I think they were 
blowing both hot and cold. If you wa.nt to protect the indigenous industry', 
then thc case must be stated on entirely different grounds. It is no use for--
getting the fact mentioned in t.he report from an officer in Madras, 1'{hich was 
quoted by my friend Sir f':.eoffrey Corbett. If you prevent this adulteration 
of ghoo with the imported vegetable oil, the possibilities are that ghee 
would be adulterated with all sorts.of stuff of inferior quality and more delete-
rious to healt,h. J beg therefore my Honourable friends toO consider very 
carefully what exactly they are asking this Honse to consider. In any case 
I for one will not be a party to ask this Council to vote straight away for an 
ad valorem duty of 150 per cent.. without knowing exactly what the situation is. 
I do hope, in view of what has fallen from the Honourable Sir Geoffft'ly . Corbett" 
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th&t Government will take up this matter and will institute an inquiry in proper 
form but will not ask this House to consider the desirability of an ad vaWre1f& 
duty. That will niake the situation WOl'fle. 

THE HONOURABLE RAI BAHADlTR LALA RAM SARAN DAB: I am 
grateful for tbe support which the non-official members have given to my 
Resolution and I am particularly grateful to the Honourable Sir Phiroze 
Sethna for the active support given. r might for the information of this Council 
:state that lIly figures have been taken from the same source as those of Sir 
Phiroze Sethna and I find from the figures that he has given that the import 
of vegetable compounds this year are 61,175 cwts. of the value of Rs. 26,61,352. 
If my Honourable friend adds this quantity and this amount to his eight 
months' total he will find that it exact.ly agrees with the total I have given. 

General Symons in speaking on my Resolution has said that there has been 
improvement in the adulteration methods and in the substances of adultera-
tion. He said that pure stuff is being adulterated in place of the bad stuff. 
In that connection I want to say that the admixture of these bad things could 
be easily rliHtinguished by smell or taste. Owing to hydrogenation it is very 
difficult to disoern the present vegetable compound when adulterated with 
ghee and there is more chance of cheating the consumers of pure ghee than has 
been the case hitherto. General Symons also says th&t the vegetable produot 
is a pure product. I do not quarrel with that. What I say is that this vege-
.table product has no food value. It will not give one vigour or strength. 

THE HONOURABLE Sm GEOFFREY CORBETT: On a point of order, 
Sir, may I ask whether the Honourable Member is speaking on the amend-
ment 1 

THE HONOURABLE THE PRESIDENT: I understand he is replying to 
the Resolution as a whole. 

THE HONOURABLE Sm GEOFFREY CORBETT: I presume I shall 
have an opportunity of speaking on the amendment. 

THE HONOURABLE TBE PRESIDENT: The Honourable Member will 
have an opportunity of speaking on it in any case. 

THE HONOUtu.BLE RAJ BABADUR LALA RAM SARAN DAS: General 
Symons also said that the appointment of medioal analysts will put a stop to 
adulteration. I fear it will ·be a very difficult thing to do. In the Punjab, 
&II in other provinces, the vegetable compound is mixed in producing centres. 
It is mixed with milk when it is being -churned, and it is impossible for a layman 
to find out whether the ghee coming into his hands is pure or adulterated. 
As I have already said in my opening speech, the employment of medioal 
analysts at every centre of oorummption is impossible. 

My friend the Honourable Sir Arthur Froom observed that the manlUMl. 
ture of such products will increase in India as a consequence if this Resolution is 
paased. I would say in reply that in the event of the manufacture of these 
products being transferred from Holland to India the Government here can 
easily put on a sort of excise duty or take some other suitable me.asures to pre-
vent it. The Honourahle the Commerce Secretary has also observed that in 
'case vegetable oils ·are manufactured in this country' on a large scale the 
.object which I have in view in this R.esolution will he defeated. I agrtlEl with 
him there, but when ~uch a time comes legislation may be passed to the effect 
·that all vegetable oils ma.nufactured in India should also be coloured fast 80 
that they may not be adulterated with ghee. 

I am obliged to Sir Dinshaw Wacha, who from hiS~xperielice in the p&ll~ 
has endorsed the prinoiple which I have put forward. He stated that at that· 
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time white ghee used to come from f':.ermany and it \'11M found tn be poisonous 
to a certain extent. In this connectiOn, Sir, I might say that the artificial 
ghee .............•.... 

THE HONOURABLE THE PRF ... ~IDENT: The Honourable Member in re-
plying should not try to reinforoe arguments used in the course of t.he debate 
which supported his Resolution. The opportunity given to him of' replying 
is to enable him t.o refute the arguments which were addressed against the-merits 
of his Resolution. 

THE HONOURABI.E R.u BAHADUB !.ALA RAM SARAN DAS: The Honour-
able the Commerce Secretary dwelt on some other part of the report of Captain 
Thomas. I have t.hat report before me and I find that the Honourable 
Sir Geoffrey has not read the whole of the summary but has taken only an: 
extract from it.. Captain Thomas says:· .. 

.. Vanafpa'·i cannot be used as a sl1bstitut·e for genuine ghetto It mt.st not be given 
to infants and lactating mothers." 
Captain Thomas has also said that. the cat with which he experimented looked 
as if she was just recovering frOID a severe fever, and in his opinion would have 
died had her food not been changed. ] have not gone into the full report. 
I should like my colleagues to look into it in detail and they will find that Cap· 
tain Thomas is very much against. the consumpt.ion of this vegetable compound 
and its adulteration with ghee.Sir Geoffrey also said that this vegetable 
oompound is one of the chicffoodstuffs of the poor. But in the interests of the 
poor I beg to represent to him. how will he protect. their health if he allows this 
foodstuff, artificial ghee, to be used and allows the poor man to be deeeived 'and 
cht'.a.ted' J think it will not llf' in the interests of the ptrblic. J would rather 
prohibit its import altogether if the Government thinks that a meMUJ'l> like 
this will not be quite effective. 

I am glad the Honourable Sir Maneckji Dadabhoy has also supported me-
to a certain extent. The amendment which he has proposed means that 
instead of putting on a prohibitive duty all at once he recommends that the 
imposition of such a duty and such other measures as· maybe necessary to 
accomplish my object should be the subject of further consideration. I a.gree 
and 8.C(,,cpt the amendment which he p'ropoHes. I think that Sir Geoffrey 
Corbett will have no objection to accepting that amendment. 

THB HONOUBABLE Sm GEOFFREY CORBETT: With your permission,. 
Sir, I will first say a few words upon the Honourable Sir Maneckji" Dadabhoy'8 
amendment. I am afraid, Sir, that it really d0C8 not go Vf!IrY far to help me 
to accept this Resolution. I am afraid I failed when I spol:e before to make 
my point· clear in objecting to the form of the Honourable Lala Ram Saran 
Das' Resolution. The point is thiR, that the Rtlsolution recommends that 
150 per cent. ad valorem. duty should be impoflCd on the import into this country 
of all artificial ghee which has not got a harmless permanent colouring. The 
actual amount of the dut.y really does not affect my objection at all. My 
objection was this, that if you impose an import duty on uncoloured vanaspati 
and do not impose a c~lTesponding restriction on the mllillufacture of vegetable· 
products in this country, you merely defeat the obje.ct which the Honourable 
Mover ha'J in mind. He has himself recognised that any import duty on 
uncoloUl't--d. vanaspati must be accompanied by a corresponding restriction 
on the manufacture of tJG1UUIpati in this country. That ill clear. And I under-
stand that the meaning of the Resolution, as interpreted by Sir Maneckji 
Dadabhoy, is that it does not indioate that the inquiry should be limited to. 
this,qUestioD of duty, or that it should even show a bi88 in fAvour of a duty •. 
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Prima facie this is undoubtedly 8. wrong way of sctting about the matter. 
The Punja.b Government have themselves made out a prima facie case for 
inquiry, and that is that it should not be a question of a duty at all, but that 
it should be a definite prohibition. Either it is a bad thing or it is not. H it is 
bad, it ought to be stopped altogether and there is no need of a duty of 150 
per cent. I object very strongly to prohibitive duties on principle. Our 
position is this, that we are prepared to address Local Governments on the 
question of making Itn inquiry into this proposal of the Punjab Government 88 
to whether an effective method of preventing this form of wholesale cheating 
would be to prohibit the import of such products into India, or the manufac-
ture in India of such products, unless they are fast coloured. I have no objec-
tion to extending the scope of the inquiry by asking them to report generally 
on what should be done. But I object very strongly to suggesting to them that 
we have any hiaa. in favour of this proposal of a high import duty 01" a condi-
tional import duty in preference to prohibition which I think would he the 
correct thing to do. For this reason I find it impossible to accept the'Reso-
lution or the amendment, which, it seems to me, would convey a definite bias 
that t,his is a prima facl:e suitable way of dealing with the matter. I cannot 
sec what meaning a R~solutiol1 of this House would have unless it is suggested 
that in the opinion of this House the most suitable way, or at any rate a suitable 
way, of de.a.ling with this matter was to put on this additional duty. I do not 
cOllsid('!r it a suitnbl('! way at all, and I regret I am quite unable to accept the 
Resolution or the amendment. 

(The Honourable Sir Phiroze Sethna rose). 
THE HONOURABLE THE PR.ESIDENT: Does the Honourable Member 

wi~h to ma.ke a personal explanation ? 
THE HONOURA.BLF: Am PHIROZE SETHNA: I should like to ask the 

Honourable Member if, in the inquiry he proposes to make of the Provincial 
Governmentli, he will also ask whether in the opinion of those Provincial Govern-
ments the use of these vegetable oils is injurious to health or not. 

THE HONOURABl,E' SIR GEOFFREY CORBETT: Certainly, I am quite 
prepared to do that. 

THE HONOURABLE THE PRESIDENT: The original question was : 
• II That the following Resolution bE' adopted : 

• This Council recommends to the Governor Genf'!ral in COUnl'il that J50 pel' (,ent. 
ad ,'dlorefl'l duty be levied on the import into thill oount,ty of a1't.ificia.1 ghee 
or any other similar vegetable products or llompounds which have not been 
given a harmless permanent, fast colouring excepting yellow shades to dis-
tinguish it from pure ghee and to avoid adulteration with it '." 

Since which an amendment has been moved- • 
II That for the words' 150 per cent. ad .'alorelll duty be levied' the words 'the desir-

ability of considering the question of levying an additional dut.y' be substituted." 
The Council divided : 

AYES-14. 
Ashthana, The Honourable Mr. I 

Narayan Pr8llari. 
Dadabhoy, The Honourable Sir Manf'ckji 
Dellika Chari, The Honourable Mr. I 

P.C. ; 
Khaparde. The Honourable Mr. G. S.! 
Manmohandu . Ramji, The Honour· I 

able Sir. , 
Mehr Shah, Thl' HonoUl'able Nawab 

Sahibzada Saiyad Mohamad. I 
. :Muhammad HU88ain, The Honou1'&ble 

Mian Ali Baksh. 

Ram Saran Das, The Honourable Rai 
Bahadur Lala. 

Rampal Singh, The Hon~urable Raja 
Sir. 

Sankaran :Sair, The Honourable Sir. 
Bethna, The Honourable Sir Pbiroze. 
Singh, The Honourable Raja. Sir 

Hamam. 
Suhrawardy, The Honou1'&ble Mr. H. 
Umar Hayat Khan, The Honoul'ab • 

Colonel Nawab Sir. 
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NOES-21. 

Akram HU81\in Bahadur, The Honour. 
able Prince A. M. M. 

Burdon. Tht' Honourable Mr. E. 
Commander·in.Chief, His Exoellency 

the. 
Corbett.. The Honourable Sir Geoffrev 
DaR, 'fhe Honourable Mr. R. R. . 
De, The Honourable Mr. K. C. 
Froom. The Honourable Sir Arthur. 
Gray, The Honourable Mr. W. A. 
Habibullah. The Honourable Khan 

Bahadur Sir Muhammad. 
Haig. The Honourable Mr. H. G. 

The motion was negatived. 

Hatch, The Honourable Mr. G. W. 
Latifi, The Honourable Mr. A. 
McWatterll, The Honourable Mr. A. C. 
l\IiKra, The Honourable Rai Bahadur 

Pandit Shyam Bihari. 
Nate~n. Thl' Honourable Mr. G. A. 
Stow. The Honourable Mr. A. M. 
SymoDII, The Honourable Major. 

General T. H. 
Vernon, The Honourable Mr. H. A. B. 
Wacha, The Honourable Sir Din!lhaw. 
WatsoD, The Honourable Mr. C. C. 
\\'eaton, The Honourable l\lr. D. 

THE HONOURABLE THE PRESIDENT: The question is: 
co That the original Resolution be adopted. 

The Council divided : 
AYES-12. 

ABhthana, The Honourable Mr. 
Narayan Prasad. 

Desika Chari, Tbe Honourable Mr. P. C. 
Khaparde, The Honourable Mr. G. S. 
Manmohandas Ramji, The Honour. 

able Sir .. 
Mehr Shah. The Honourable Nawab 

Sahihzada Saiyad Mohamad. 
Muhammad :Hw.Jain, The HonolU'able 

Mian Ali Baksh. 

Ram Saran Das, The Honourable Rai 
Bahadur Lala. 

Rampal Singh, 'rhe Honourable Baja 
Sir. 

Bankaran Nair, The Honourable Sir. 
Betlma, The Honourable Sir Phirose: 
Subrawardy, 'l'he Honourable Mr. K. 
Umar Hayat Khan, The Honourable 

Colonel Nawab Sir. 

NOES-21. 

Akram Husain Bahadur. The Honour. 
able Prince A. M. M. 

Burdon, Thl" Honourable Mr. E. 
Commander·in.Chief, His Excellency 

the. 
Corbett, The Honourable Sir Geoffrey. 
Du, The Honourable Mr. S. R. 
De, The Honourable Mr. K. C. 
Froom, The Honourable Sir Arthur. 
Gray. The Honourable Mr. W. A. 
Habibullah, The Honourable Khan 
B~adur Sir Muhammad. 

Haig. The HOllourable Mr. H. G. 

The motion was negatived. 

Hatch, The Honourable Mr. O. W. 
Latift. The Honourable Mr;·A. 
McWatters, The Honourable Mr. A. O. 
Miara, The Honourable Rai Bahadur 

Pandit Sbyam Bibari. 
Natesan, The Honourable Mr. O. A. 
Stow, The Honourable Mr. A. M. 
SymOllll, The Houourable Major-

General T. H. 
Vernon, The Honourable Mr. H. A. B. 
Wacha, The Honourable Sir Dinshaw. 
·Watson, The Honourabll' Mr. C. C. 
Wellt.on. The· H!'nourable Mr. D. 

RESOLli'TION RE PUBLICATION OF THE CORRESPONDENCE ON 
THE SUBJECT OF THE 8TATUTORY COMMISSION. 

THE HONOtTRABLE SIR PHIROZE SETHNA (Bombay: Non-Muham-
madan): ,Sir, I beg to move: . . 

.. That this Couneil recommends to the Governor General in COWlci I that the 001'1'8-
Bpondence that baa pueed between Government and the Secretary of State for India on 
thenbj4lOt of tAe Statutory Commisaion under $he Qovernment of IJ¥l.ia Act should be 
puhliahed for information of the Indian Legislature and the general public." 
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I am asking Government to lay on the table the correspondence that h&8 
paased between them and the Home Government on the all.important subject 
'Of. the Statutory Commission. 

I am not using the language of hyperbole when I say that this is the most 
absorbing question of the hour in India to.day. I do not wish on this motion 
to speak on the grave wrong and injustice done to India by the exclusion of 
Indians from the Commission, &8 it is not germane to the purpose of my 
Resolution. The correspondence that must have passed between Government 
and the present Secretary of State on the subject of the Commission cannot 
fail to be of absorbing interest, and naturally we are anxious to know the atti. 
tude of the Government of India in this important matter. From the speeches 
.made in the Houses of Parliament on the motion to cOMtitute the C',ommissioll. 
it is clear that the question of the appointment of the Commission and of its 
composition has engaged the attention of the Secretary of State and of Govern. 
ment for some YP,&l'8 past and the decision was not arrived at in a hurry. Lord 
Birkenhead has told us that it has engaged his earnest thought ever since he 
undertook the responsibilities of his high office. I would quote bis exact words 
to the House. His Lordship said: 

.. The correspondence which has taken place between mysel£ and two sucoeaaive 
Viceroys with whom I have been associated on this subject. would certainly fill several 
volumes. I claim that with the advantage of advice in the earlier years, of my noble friend 
Lord Reading, and later years, of Lord Irwin, that this whole matter has been most care· 
fully considered. that every alternative for the proposal which I put forward has been 
-examia.ed, and sincere attempts have been made to appraise the advantages and disad-

. 'vantages of each coursc which has been recommended and presscd upon me." 

It is clear therefore that voluminous and highly important correspondence 
'has passed between Lord Birkenhead on the one hand and Lord Reading and 
Lord Irwin on the other. We cannot guess what is the exact nature of this 
correspondence, and whether it has pused under the eyes of all the members 
of the Executive- Government. This House will remember that a former Sec-
retary of State, no less than that great Liberal Statesman, Lord Morley, initiat· 
ed the system of havihg a sort of private correspondence with the Viceroy 011 
every important and interesting Indian question. We knew much later that 
the Members of Lord Minto's Executive Council were ignorant of the exchange 
'Of. ideas and thoughts that passed. .between Lord Morley and Lord Minto. We 
do not know whether Lord Birkenhead has been imitating the illustrious Radi· 
cal literary statesluan and following the same system, and whether the members 
of the Executive Council have had any opportunity of seeing the correspondence 
ani expressing their own views on the proposals that may have formed the 
subject·matter of the discussion. When we think of the whole matter we feel 
impelled to· make one observation. The methods of secrecy which Government 
adopt ill matters of such great moment are to be deeply deprecated, and indeed 
they generally result in undesirable consequences. So well wa.~ the secret 
kept in the present case that the decision to appoint the Commission in 1927 
came to most people as a great surprise. After the decision had been taken 
and was about to be announced, His Excellency the Viceroy took it upon 

himself to interest several leading representatives of the people 
1 1'.14. in the question and to get them to BeE' eye to eye with him ill the 

decision arrived at. 
This was like shutting the stable door after the horse had bolted.. I 

cannot help thinking that it would have been much better if some care had 
been taken to take the leaders of the people intooonfidence and to ascertain 
~ views and feelings before the scheme and other alternative proposals 
hac1been actuaUyoonsidered ~d before the final decision was taken. 1n the 
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multitude of counsellors there is wisdom. Perhaps in that case, it would 
have beeil possible to evolve a scheme which would not have resulted in the 
exclusion of Indians from the Commission and aroused such bitter opposition 
as has been manifested and which would prove acceptable to us in India and 
to the authorities at Home. 

I am reminded in this connection of what was done by Lord Chelmsford 
when he took up the question of const.itutional reform in 1916. The House 
is aware that the prescnt dyarchical constitution is really an 'elaboration of 
a. scheme first formulated by the Round Table group in London in a Memo-
randum, known as the Duke Memorandum. In that memorandum, the prin. 
ciple of dyarchy was, for the first time, enunciated and a concrete scheme based 
on it was formulated. I.ord Chelmsford, who was in sympathy with the Round 
Table school of politics, asked for the memorandum when he was appointed 
Viceroy of India and he circulated copies of that memorandum to Local Gov-
ernments and invited their opinions thereon. But so profoundly had the secret 
heen kept that no Indian leader had been taken into their confidence, and 
nobody kllew of it until many veal'S later when Mr. Lionel Curtis disclosed 
the whole affair in his hook on DvarchY. Evidentlv in the matter of consti· 
tutional reform, the old methods ~till hold sway. One only hopes that there 
is no repctition of the incident of the Duke Memorandum on the present occa..-
sion. 

Sir, the Indian Legh!latufC has a right to know wbat views were expre8liled. 
and what proposals made, by t.he Government of India with regard to thie-
important matter. Tn the first place. we wish to know what attitude thcy took 
in the matter of appointing Indians on the Commission. Wc should know 
whether the idea of excluding Indians emanated from them or from the Secre-
tary of State. I am aware that the Government of India is responsible to 
the BritiAh Government and not to the Indian people. That·is, no doubt, the 
constitutional position, considered strictly. Bot the historic annOUJl()ement 
made on 20th August un 7 by the Secretary of State on behalf of the Coa.lition 
Government which was representative of all parties, and on behalf of the British 
Government and which embodies a new policy to which Great Britain has 
solemnly pledged herself, makes the Government of India a co-sharer with the 
British Government in the responsibility for the welfare and advanoement of 
the Indian people and for judging the time and measure of :each advance. 
The exact words of the declaration are : 

.. The British Govemment and the Government of India, on whom the responsibility 
lies for the welfare and advancement of the Indian peoples, must be judges of the time 
and meuure of each advance." 

Thus the responsibility for the welfare and advancement of the Indian 
people, and for determining the time and· measure of her advance towards 
responsible government is Dot an exclWlive responsibility of the British Govern-
ment, but a joint l"E'.sponsibility of that Government and the Government of 
India. It follows from this constitutional poRition that whatever may be the 
ultimate decision of Parliament and the British Government on any important 
matter affecting the welfare and advancement of the Indian people and their 
political progress, it is the duty of the Indian Government, the more so as 
there is a fair Indian element in that Government, to press the Indian point 
of view, to voice the feelings, the wishea, the aspirations and the demands ,of the 
Indi~ people. The Government of India must·stand up for the Indian people, 
MId ut'ge their view point and claims as strongly as possible. This is the new 
duty cast upon the Government of India by tM charaoterand implicationa of 
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the reformed constitution under which they and this Council are functioning. 
The Government of India must, no doubt, loyally accept the final decision of 
the British Government. But the consciousness that the ultimate decision 
rests, not with them, but with t,he British Government, ought not to deter 
them from placing themselves in the position of the Indian people and pressing 
their point of view, which we trust they have done. We want to know, there-
fore, in what manner and to what extent this responsibility has been discharged 
by them in this matter of the Statutory Commission. We want to know what. 
view tbe Government of India took of the clause in the Government of India 
Act governing the appointment of the Commission, whether they accepted the 
posit.ion that under that clause the Commission must. be a Parliamentary 
C'.ommission. The Government of India are fort.unate in having for their 
Law Member a distinguished meqlber of the profeRSion, and we should like t.o 
know what view the Honourable Mr. Das t'xpressed on this point. We 
also want t.o know whether or not the Govenllnent of Imlia urged the appoint-
ment of Indian6 on the Commission, and wllether they were ruled out by that 
master mind, Lord Birkenbead. We want to know whether or not they anti-
cipated the present, situation, and urged that the exclusion of Indians from the 
CODlmission would lead to a very large measurc of opposition to it. We want 
to know also what views they have expressed on the constitution of the Com-
mittee!! of the various Legislatures, their functionR, powers, Rtat11R, etc. 'Ve 
want to know what remedies, if any, they have suggested for removing the 
tension which we know doeH exist. All these thingfl we have It right to know, 
and we wish t.o know. Therefore, I urge that the correspondence referred 
to in ,the &lsolution should he laid on the table. St'ereey in a 
matter like this may breed suspicion, it may give rise to the feeling that 
the. GOVl~rnment of India have not properly represented the Indian point of 
view and asserted themselves with sufficient strength and persuasiveness as 
against the ahle Iwd forceful Secretary of State for India. I hope, for all these 
reasons, the Government wiII accede to the proposal contained in my Resolu-
tion. 

THF: HONotTRABLJIJ MR. H. G. HAIG : (Home Secretary): Sir, my Honour-
able friend Sir Phiroze Sethna has confined his speech strictly to the limited 
point that the Government of India should publish certain conrrcspondence. 
He has not been tempted to diverge into the wide field of discussion as to the 
ttlerits of the scheme of the Statutory Commission which oommended itself 
to His Majesty's Government, and I propose to follow his example. 1'here 
have, of course, been great differences of opinion about the scheme which Hill 
Majesty's Government adopted. Oue contention on the Government side 
has been that much of the opposition was based on certain misunderstandings •. 

It is not my intention to say anything about the statement which has 
just been issued by the Chairman of the Indian Statutory Commission, except 
that it clearly calls for the most careful examination by those who have hitherto 
been opposed to what they conceived to be the scheme. In those circumstances 
I feel sure that it would be the desire of everyone in this Council to review the 
position calmly and dispassionately and not to be hUlTiedinto a.ny precipitate 
decl&ration. For that reason, Sir, I hope tha.t the debate this morning will 
be confined to the particular point that has been raised by my Honourable. 
friend .Sir Phiroze Sethna. Coming, Sir, to this point I recognize that my 
Honourable friend has enlisUld on his side one of the universal instincts of human 
nature. He has enumerated a. large number of pointll on which he wantll to· 
know. Well, Sir, we aU desire tolmow the contentll of a aea.led book. We are, 
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: all inclined to suppose that whatever is not disclosed is something very remark-
able or at least interesting, and though experience does not always bear out 
this idea we still go 011 believing and hoping. Against that instinct C''fOvern-
ments have always sought to protect themseh·es. 'l'hey have, not only in 
this country but I think everywhere, recognized that it is necessary that the 
processes-as a general practice I mean-by which Government arrive at their 
conclusions and the materials on which they work should ordinarily not be 
disclosed. They tmtrench themselves behind regulations such as the Govern-
ment S('rvants' Condurt Rules and so on, and it i~ a well-recognized practice 
that it is only on special occasions and for spE'cial reasons that Government 
discloses anything in the nature of confidential correspondence. I think, 
Sir, tha.t, my Honourable friend will recogniEe the reasonableness of this posi-
tion. He is hiDl!!t"lf a business man. 1 do not think he would consider it 
reasona.ble if it were snggested to him that the processes by which he reached 
'his business conclusions should be revealed to his business friends or possibly 
his business riva.ls. And I think, Sir, he should concede a similar privilege to 
Govermnent. It is true that there are occasions when the Government think 
that it is in the public interest that a certain correspondence should be pub; 
lished. It may be that they wish to promote discussion of some point whioh 

: is still under contiideration. That is clearly not the ease here. It may be that 
· having reached particular decisions they find that the most convenient way 
,of presenting their reasons to the public is to publish certain documents. That 
·~li.in, Sir, is not the case here. The reasons for the decisions at which the 
Government have arrived have already been explained in the fullest detAW. 
His Excellency the Vioeroy took the unusual eOUl'8e of stating those reasons in 
a very full statement which was published on the 8th November. The reasons 
:have been stated also in the fullest way in Parliament by the Secretary of State, 
by the Under .Secretary of State and by the Prime Minister. It is olear that 
nothing further would be gained in the way of elucidating the position by 
acceding to my friend's request. He may reply that what he wishes to 
know is not so much the reasons which have led His Majesty's Government to 
oome to this particular conclusion. but whether the Government of India. were 

"consulted, and, if so, what their opinion was. Well, Sir, I am sure that Honour-
· able Members of this Council will recognize that that raises at onoe the ques-
tion of. the relations between the Government of India. and the Secretary of 
State· and will rE'.a.lize that that is a question whioh thfl Government of India 
are not. in a position to disouss. That is settled practice. My friend may say 
that in cert-ain ca8e."I it might be unemha.rraSBing to give an answer on suoh 
points, but I should like to point out that when in a matter of this t!CJrt Govern-
ment are.not in position to discllss t.he relations between themselves and the 
Secret.ary of State t.hey crumot pick and choose, they cannot on one occasion 
give an answer because they think it will not bc embarrassing and on another 
occasion decline to give an answer beoause they think it will he emba.rrassing. 
They can adopt only one rule and that is to decline to give an answer on any 

· occasion, and that, Sir, is the answer I must return to my Honoura,ble friend's 
&solution. 

THE HONOURAi;JI.]£ SiR MANECK..JI DADABHOY (Central Provinces: 
Nominat<'d NOll-Offioial): Sir, I would like to add just one word to the speech 
which the Honoura.ble the Home Seoretary has made. We are now passing 
through a m08tcritical and anxious time in the bistory of India. The destiny 
·of India will very ·1argely depend 00. the attitude which her sons take on this 
· occlll8ion and the united opinion and support they extend to GoVfDtllment a~ 
-this most .critical time. Any differenoeebetween tho various politic ... pM'tie.t 
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in the country at this critical time would be extremely deplorable, and 1. 
should have thought that after what His Excellency the Viceroy stated on the· 
2nd of this month, when he made an appeal to aU oJ us to avoid all that may 
magnify our differences, I fully expected my Honourable friend Sir Phiroze· 
Sethna. not to have proceeded with this Resolution. This is not the occasion 
for it. We men of different parties are sincerely endeavouring amongst our-· 
selves to come to some proper and satisfactory understanding. We want 
to sink our political differences on this occasion, and I feel very strongly that 
a Resolution of this kind, even if Government supplied the information that 
my Honourable friend wants, would probably multiply our differences and 
would not result in any profitable conclusion and settlement. I think, Sir, .. 
t~ it is an occasion on which we should avoid, as far a.s p088ible, all ques-
tions of differences and all aggressive actions. It will not do any useful service 
to the country even if the whole of the correspondence that p888ed between 
the Government of India and His Majesty's Government is laid on the table 
and supplied for our perusal,-aye, it will probably make our differences more 
acute, our quarrels more poignant, aqd we shall not possibly be ab~e to re-
concile the conflicting differences. I appeal to every Member in this Council, 
I appeal to every Indian fellow-subject of mine to exercise forbearance and 
restraint and do his best to come to some understanding with our opponents 
who after all are our friends and countrymen with whom to-day unfortunately 
we arc at variance, and that is in my opinion the only solution of the great 
problem that lies before us ; . that is in my opinion the only path of sanity on 
our part to proceed on, that is, we should reconcile all our differences and every-
Ol1e of us should endeavour to do his best on this occasion to try and meet his. 
opponent and come to su<)h understanding as would lead to the advancement 
and progress of our motherland. 

THE HONOURABLE MR. G. A. NATESAN (Madras: Nominated Non-· 
Official): Sir, I think the procedure which has been adopted by my HOllour-
able friend, Sir Phiroze Sethna, is quite a Parliamentary procedure, "uch as 
would be adopted in l<~ngland and elsewhere. At a time of public feeling and 
excitement such as the, present it is but proper that the Honourable Member 
should seek to ask Government to pla.ce on the table the correspondence that 
has passed between His Majesty's Government and t,he Government of India. 
1 quite admit that it is certainly the right of the Home Secretary who represents 
the Government to say that he cannot publish the correspondence. 'I'he 
simple question is whether in the present situation the tension that preva.ils 
will be eased by the publication of the correspondence. That is the only issue. 
and we ought not to confuse it with others purely of our own imagination: 
Sir, it has happened in the history of this Govemment that on many occasions 
when the Government of India and the people have felt alike and"have given 
expression to t.heir views without a dis8entient voice, without making it appear 
that there were any differences of opinion, the Government of India's hands 
have been strengthened by the public opinion that has expressed itself, and 
that as this question of the method and the manner in which the Statutory 
Commission has been appointed, whieh has undoubtedly aroused indignation 
in the minds of many, it would certainly be to the interests of Government 
that, the Government of India should publish the correspondence, unleS8 they 
are prevented by any grave oonfidential reasons from publishing it. The 
Indian public would wish to know, at any rate so far as the Government 
of India are concerned, whether they were consulted, what exactly were the 
terms on which they were consulted, and if they did give their opinion, what 
exactly was the nature of the opinion. It is quite p088ible that the details of it 
may not be made available to the public or at least in the Council, but at any 
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rate the Council is ent.itled to ask for it., and if the situation warrants some 
inkling, some idea hdnggh'en of wlw.t t.he Government of India f(·lt in this 
matter and also of the v.iows of tbv individual members of t.he Government 
of India, I undoubtedly think it would go a great way to lessen the tension 
that has been created. That is the simple issue my Honourable friend Sir 
Phiroze Sethna raises in aRking that thl'> correspondence be laid on the tahle, 
and I am sure that ill his only object. The Home Secret,ary is quite within his 
rights to say, ;, I CIUUIOt ll.llRWer the question ", hut 1 do not t.hink any other 
Member hen> has II. r.ight to import other considerations and to discURS, on the 
merits or otherwise, a.question which t.he Iwsolution docs not attempt to diseuflll. 
If it were in the power of the GO\'emment of India to publish, if not the eltire 
correspondence, at any rate as much of it as has passed between His Majesty's 
'Government and the Government of India indioating exactly what has Leen 
the views of individual membef!3, I feel certain that the publication of that 
might go a great way to lessen the tension that has been caused. 

THE HONOURABJ.E SIR PHIROZE SETHNA: Sir, the Honourable Mr. 
Haig has chosen to confine himself, as I did, just to the main point of my 
Resolution. In my reply. which will be brief, I will endeavour to do likewise. 
Mr. Haig has observed that 1 might have been prompted by the ordinary human 
instinct of curiosity, perhaps idle curiosity. That, Sir, is oertainly not so. 
I have explained that I want to know, and the world wants to know, how far 
the Government of India have disoharged the reRpol1sibility that. hILS been laid 

· on their shoulders ever since the declaration of the 20th August UH 7. We want 
to know whether they put up a fight for India or that Lord Birkenhead had 
his own wa.y right through as is not unlikely, knowing what a forceful personal-
.ity he is. My Honourable friend appealed to me as a bUOIiness man and 
.asked if I would reveal the p1'Qoesses through which I may have arrived at a 
particular result and if I would hesitate to reveal them, how could I expeot 
Government to do so. My reply is that if I have followed certain prooesses for 
the purpose of bringing about a certain result, and if there was no necessity for 
me to go through those processes again for a similar result in the future, then 
I should have no objection whatsoever to revealing those processes. The 
.Government have finished with the appointment of the Statutory Commission. 
It is a settled fact according to them. Then where ill the hesitation in revealing 
the processes through which thfly arrived at the decision they have come to 1 
What 'we want to know, I repeat, is the part played by the Government of 

,India. My Honourable friend. Sir Maneckji Dadabhoy, says that the placing 
.of that correspondence on the table would multiply existing differences. 

THE HONOURABLE Sm MANECKJI DADABHOY: I said" might", 
not " would ". ' 

THE HONOURABLE 8m PHIROZE SETHNA: I agree with my Honour-
able friend, Mr. Nateaa.n, who.said that on the contrary it will smooth matters. 
The Honourable Sir Maneckji Dadabhoy says that the differences will be more 
acute. If the Government of India have played their part., as the country has a 
right to expect, they have then I say that there will be no difficulty but on the 

· contrary the people will uphold and support the Government of India. If they do 
not digclose this correspondence, it gives colo1lr to the belief that the Govern-
ment of India ha.ve not done what we have a right to expect them to do and 

:for that reason alone they are withh0lrling this correspondence. Sir, I have 
· asked what part the Members sf the Exec1ltive Council played in these dis-
cussions. I would also like tA> kn0w what was the part played by the members 
-of,the India Council. If .the st0ry is oorrect, at any ra.te the three Indian 
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members were never consulted and the whole thing came upon them in the same 
wa.y, as a surprise, as it came upon the general public or they only got to know 
two or three days earlier. That is the courtesy with which the present Sec-
retary of State treats his colleagueH, at any rate hifl Indian colleagues on thc 
India Council. I will not. delay the House. I know that any proposition that 
is brought forward in this Council because of itf!.present. constitution. will meet 
with the fate. not that which it deserves but which Government desire, and 
until the constitution is changed, it will continue the sa.rne. I would apPeal, 
however, to Government. If they want to test the feeling of the puhlic and 
of the representatives of the public, t.o leave the elected Members only to vote 
on this qUeEltion, I challenge the Honourable Government Member to do so, 
for, if he agrees, he will know that the elected Members will vot.e in favour of 
the Resolution and it will be carried. 

THE HONOURABLE Ma. H. G. HAIG: Sir, I understand that the last 
proposition made by my Honourable friend is that the question whether cer-
tain documents should be published by Government should be left to the deci-
sion of the non-official members. I think· I only have to state thil! proposition 
to make Honourable Members realise that it is quite impossible of acceptance. 

THE HONOURABLE THE PRESIDENT: The question is: 
"That the following Res()lution be adopted: 

• This Council recommends t·o the Governor General in Council that the corres-
pondence that has passed between Government and the present Secretary 
of State for India on the subject of the Statutory Commiuion under the 
Government of India Act should be published for information of the Indian 
Legislature and the general public .... 

The Council divided : 

AYES-9. 

Ashthana. The Honourable Mr. 
Narayan PrBIIBd. 

Desika Chari, The Honourable Mr. 
p.e. 

Khaparde, The Honourable Mr. G. S. 
Manmohandu Ramji, The Honourable 

Sir. 

Natesan, The Honourable Mr. G. A. 
Ram Saran Das, The Honourable Rai 

Bahadur Lala. 
Sankaran Nair. The Honourable Sir. 
Sethna, The Honourable Sir Phiroze. 
Suhrawardy, The Honourable Mr. M. 

NOES-21. 

Akram Hussain, Bahadur, The Honour-
able Prince A. M. M. 

Burdon. The Honourable Mr. E. 
Commander.in-Chief, His Excellency 

the. 
Corbett, The Honourable Sir Geoffrey. 
Dadabhoy, The Honourablc Sir 

Maneckji. 
De, The Honourable Mr. K. C. 
}o'room, The Honourable Sir Art.hur. 
Gray, The Honourable Mr. 'V. A. 
Habibullah. The Honourable Khan 

Bahadur Sir Muhammad .. 
Haig. The Honourable Mr. H. G. 

The motion was negatived. • 

Hatch, The Honourable Mr. G. W. 
Latif!. The Honourable Mr. A. 
McWatters. The Honourable Mr. A. C. 
Misra. The Honourable Rai Bahadur 

Pandit Shyam Bihari. 
Stow, The Honourable Mr. A. M. 
Symons. The Honourable Major-

General T. H. 
Umar Hay.at Khan, The Honourable 

Colonel Nawab Sir. 
Vernon. The Honourable Mr. H. A. B. 
Wacha, The Honourable Sir Dinshaw. 
Watson, The Honourable Mr. C. C. 
Weston, The Honourable Mr. D. 

The Council then adjoumed till Eleven of the Clock on Thurdsay, the 9th 
February, 1928. 


